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GOVERNMENT OF TNDIA.
LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF THE COUNCIL OF TIIE GOVERNOR GENERAL OF INDIA,
ASSEMBLED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS
UNDER THF. PROVISBIONS OF THE INDIAN COUNCILS ACTS, 18681 TO
1808 (24 & 25 VICT, c. 87, 656 & 68 VICT, c. 14, AND 98 EDW, VII, c. 4).

The Council met at Government House, Calcutta, on 'Wednesday, the 1st
March 1911,

PREBENT :
His Excellency BArRoN HaRDINGE OF PENSHURST, P.C., G.C.B., G.0.M.G,, G.C.V,0.,
G.M.8.1,, 6, M.LE., Viceroy and Governor General of India, presiding,
and 54 Members, of whoin 48 were Additional Members.

QATH OF OFTICE.
The following Additional Members, before taking their seats, made the
prescribed oath of allogiance to the Crown :—

The Hon'ble Major General Grover.
The Hon'ble Sir Henry McMahon,

WATER-SUPPLY AND DRAINAGE WORKS.

The Hon'ble Mr. BurLER laid on the table a statement ® giving inform-
ation as to the provision of filtered watt‘.r-su]:ply and efficient drainage-works,
in certain towns, which was asked for by the Ion'ble MR. GoEHALE at the
meeting of the Legislative Council held on the 24th January 1911,

QUESTIONS AND ANSWERS,

The Hon'ble Mz. ManGE asked : —

“If the Military Deptt at Landour, described as a sanitarium in the
Army List of January 1910, has ever been declared a cantonment sinco
November 18th, 19038, when it was officially stated ‘never to have boen
gazetted a cantonment,’ or since: February 4th, 1908, when it was officially
stated that ‘the Government of Iniia had decided to notify Landour a canton-
ment," will the Governmnent be so wood as to give the number and date of the
declaratory order and the date of the Gazettes publishing it for general
information P’

The Hon'ble MaJoR GENERAL GROVER replied :—

“The Military Depét at Landour has not been declared a cantonment
since November 18th, 1903, to the l)resent time. A notification under section
8 (1) of the Cantonments Act, 1910 (Act XV of 1910), is not essential for
the constitution of a cantonment.”

* Fide Appendix 4.
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[ Mr. Madge; Major General Grover; Mr. [1sT Maxrce 1911.]
Subba Rao.)

The Hon'ble Mn. ManGk asked :

* Will the Government he so 2ood as {o state what compensation it pur-
poses giving widows, orphans and other members of the domiciled community,
whose proprictary rights in lands, as seftled by authoritative documents, may
be prejudicially affected should the Govermmment have finally decided on sub-

jecting private ownership in such lands in Landour to Cantonment LRules or
on resuming them ? :

The Hon'ble MAJOR GENERAL GROVER replicd :—

“The rights of owners of estates holding authoritative official documents,
that is, the * Norman Guarantec,” have been acknowledged, and the righis of
propérty owners who produce other acknowledged authoritative documents
will not he aftected by the inclusion of their estates within the limits of the
cantonment. Others have refused to produce documentary evidence in  support
of their claims to proprietary rights when calicd upon to do so. The question
of compensation is not therefore involved.”

The Hon'ble Mz, MapgE asked :—

“Will the Government be pleased to state whether there is any legal
or customary prescription defining a cantonment as a place containing a certain

quantity and quality of military force, and whether Landour has ever possessed
this qualification "’

The Hon'ble MaJjoR GENERAL GROVER replied :—

“There is no legal or customary preseription defining a cantonment as a
place containing a certain quantity and quality of military force. Any place
de facto occupied permanently for the quarters of troopsis a cantonment
within the mcaning of the Cantonments Act, 1910 (XV of 1910), though no
action may have been taken in respect of it under section 3 of that Act.”

The Hon’ble Mr. MADGE asked :—

« Will the Government be pleased to say whether it nakes any, and, if ‘so,
what, distinctions between estates included under the Norman Guarantee and
other estates held under the terms of the \Wells Settlemnent, but not included in
the Norman Guarantee, in respect of the private rights of proprictors ¢

The Hon'ble Major GENBRAL GROVER replied i—

“Tt is probable that a distinction will be made between estates held under
the ¢ Norman Guarantee' and other estates purporting to be held under the
term of the Wells Settlement, but which arc not included in the ‘ Norman
Guarantee.” In the former case Government have alrcady acknowledged the
rights of such owners. 1In the latter case I will refer to my reply to your
second question.”

The Hon'ble ME. SuBra Rao asked :(—

“(a) Is it a faot that the principles on which the profits of Life Assur-
ance Companies are determined for the purpose of assessment under the Income-
tax Act vary in different Provinces and that they depart from the principles

verning the assessment of income according to the Incomo-tax Act in

iongland ?
“ (&% Will Government be pleased to state how Life Assurance Companies
are assessed under the Income-tax Act in different Provinces ?

“(¢) Will Government be pleased to lay down rules in acoordance with
which such profits might be determined for purposes of assessment under the
Income-tax Act?” :
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[1sr Maxcn 1011.] [Sir G. Fleetwood Wilson; Mr. Sachchidananda
Sinha : Major General Grover.)

The Hon'ble Sin G. FLEErwoon WriLsox replied :—

1t is understood that the nethod of determining the profits for assess-
ment to income-tax is not wnitorm in the different Provinees.  As the adminis-
tration of the Act vests in Local Governments, the Government of India do not
lay down rules on this pavtieular point for their guidanee  But if the Hon'ble
Menber will indicate in whar respeet he considers that the existing method
of assessment works inequitably, I shall be vlad 1o look into the matter.”

The Hon'ble M=z. SacmominaNaNpa SiNHA asked : —

“(a) Has the attention of the Government beere drawn to the Circular
issued by the Divisional Commander (Supply and ‘Transport Corps), Lahore,
published in the Tribune of 24th Svptvm'hcr 1010, rezarding the clerieal
establishment of the Army ¥

“(4) Arve the Government aware that in pursuance of the Circular trained
and efficient apprentices and other hands have been discharezed and replaced by
untrained and ineflicient men, on the alleged ground of adjusting class or
religious halanee ¥

“ (e) Will the Government «ay whether they will direet that in attempts made
to adjust elass or religious balance in the elevieal establishiment of the Arviny,
nothing should he done which would entail hardship on those who are either
already in service or entitled to it by reason of their having served as
oualificd apprentices + -

The Hon’ble MAJorR GENERAL GROVER replied :—
“(a) Yes.

(J) No. One temporary clerk ceased to he employed on the 17th
October and one on the 28th November last and eflicient
Muhammadans have been employed in their places,

(c) Instructions have heen issued under the orders of 1Iis Excellency
the Commander-in-Chief as regards the future recruitment of
Indian clerieal establishments in all depurtments of the Arwmy.
These instructions do not affeet those who are already in the
service.  Apprentices (so called) who are permitted to atrend
offices purely in their own interests, have no elaim to special
consideration.”

The Hon'ble Mz. SACHCHIDANANDA SINOA asked: -

“In replying toa question put by me about the Alzhan newspaper at the
last meeting of the Council. the Hon’ble Mr. Jenkins said that ¢ the Government
of India have no information a~ to whether any articles in the nowspaper in
question had been ealeulated to operate in the manner suggested”  (namely, 10
embitter feelings between the Hindus and the Musalmans) and that - the
amount of the subsidy is somcthing like 800 rupees o year’ paid "f the North-
West Frontier Administration by way of subscription to the papers.

“(a) Are the Government aware that public mectings were held at Dera
Ismail Khan, Bannu and Hoshiarpur in November 1909, con-
demning the writings of the Afghas, and that representations
were duly made by the presidents of these meetings to the North-
West Frontier Administration on the subject ?

“(b) Will the Government be pleased to state what orders, if any, have
been passed by the Local Administration on these representa-
tions, and what action, if any, has heen taken in consequence
of them ?

“(¢) Since when have the North-West Frontier Administration been
subsidising the 4fghan by subscribing to copies of it, and how much
money has so far been paid to that puper ?

“(d) Isit true, as stated in the Punjal .ddvocate of Mianwali, and
reproduced in the Tribume of November 13th, 1910, that the
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[Mr. Sachchidanands Sinha; Mr. Jenkins; (18T Marcm 1811.]
Ay, Chitnavie ; Mr. Carlyle.)

North-West Frontier Administration have entered into n contract
with the * Afghan Press’ for printing all papers in conneotion
with the census operations of that Province ?

“(e) Will the Government be pleased to direct that the North-West
Frontier Administration should discontinue subsidising the Afghan
or patronising the ¢ Afghan Press' P

The Hon'ble Mg. JENKINS replied :—-

“ (a) and (J) The Local Administration has no information regarding any
public meetings held at Bannu and Hoshiarpur, nor has it received any ropre-
sentation from persons who took part in any such meetings. In November
1909 a mceting was beld at Dern Tsmail Khan _organised by the editor of a
rival newspaper.  No action was taken by the Local Administration as a rosult
of that meeting, the mneeting having beon organised by a trade rival. It may
be mentioned, however, that in April 1910 a warning was addressed by the
Local Administration to the editor of the 4fghan to moend the tone of his paper;
and it is reported that since then he has not offended,

*“(¢) The Local Administration about two years ago encouraged the estab-
lishment of a newspaper which, it was hoped, would ¢xercise a wholesome in-
fluenee, by subseribing for a certain number of copies of it. The publication of
the newspaper was commenced, and a sum of Is. 1,200 was exponded by the
Local Administration on the purchase of copies for the two years ending
October 1910. In that month the subscription was atop]l:;c(l by the Chicf
Commissioner, because the newspaper was found to have published controver-
sial and sectarian matters, contrary to the conditions on which copies were
subscribed for, It has now been reported that the newspaper in question has
ceased to exist.

“ (d) The Local Administration reports that no printing in connection with
the census of the North-West Fronticr Province has been cntrusted to the
Afghan Press.

“ (¢) In the circamstances explained under heads (¢) and (d) it is unneces-
sary to give a reply to the last question.” :

The Hon'ble Mza. CHITNAVIS asked : —

“ (&) Is it not the fact that in the Central Provinces tenants’ rents are
fixed by Bettlement-officers at every revision of settlement ?

“(b) Is it not the fact that these rents form the basis on which revenue is
based and for payment of which malguzars are responsible ? Are malruzars
consulted in the fixation of such rents ? '

*“(c) Is Government aware that in veply to my question on 28th March 1895,
the Hon’ble 8ir Antony Macdonnell on hehalf of, Government was pleased to
say that the Chief Commissioner will be asked to consider whether it would be
practicable to consult him (malguzar) in the first instance also ?

“(d) If so, whether any such inquiry was then made and with what results ?

“(e) Will Government say whether it will reconsider the matter in
the light of {)resent circumstances and fix tenants’ rents with the consent of,
or in consultation with, the malguzars, who are responsible for collection and
revenue P

The Hon'ble MR, CARLYLE replied :—

“ Clause (a6).—The answer is * Yes’,
“ Clause (b)—The answer to the first part of this question is ‘ Yes’, The
answer to the second portion is :—
‘ When first determining the assets which form the
basis of the Government revenue the Settlement-
officer does not ordinarily consult the malguzar
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[1sr Marce 1911.] [Mr. Carlyle; Maharajadhiraja Bahadur of
. Burdwan; Mr. Butler; Major General

Graver.]

rezarding enhancemenis, But when announc-
ing the rents the Settlement-officor may mcdify
_individual rents on cause being shown, and in
making such modification the malguzar is
always consulted '
“ Clause (c).—The reply is * Yes .
“ Clause (d).—The reply is :—
¢ Buch inquiry was made and the result was that it
was considered that, although nothing should
be done to prevent Scttlement-officers from
consulting as boforc any mnalguzars whose
advice could be relied on, it was uuneoessary
and incxpedient to prescribe any general con-
sultation of malguzars during the preliminary
stages of assessinent.’

‘“ Clause (e¢).—The reply is :—

‘Present circumstances do not in the opinion of
Government justify o reconsideration of the
decision arrived at in 1895 and referred to in

the preceding reply ’.

‘The Hon'ble MAHARAJADHIRAJA BANADUR oF BURDWAN asked :—

“ Will the Government be pleased to state the 'Eercentage of Muham-
madan students reading in oolleges affiliated to the Calcutta, Allahabad,
Madras, Bombay and Punjab Tniversities respectively ?"

The Hon’ble Mr. BUTLER replied «<—

“ The following figures show the percentage of Muhammadan students to
the total number of scholars in colleges affiliated to the various Universities in
India, other than those in Ceylon and in certain Native States which do not

furnish returns to the Department : —

Madras University 17
Bombay ”» \ 39
Calcutta » . 66
Allahabad ,, . 289
Punjeb » . 2)-8*

The Hon'ble MAHARAJADHIRAJA BAHADUR OF BURDWAN asked : —

“Will the Government be pleased to lay on the table a statement show-
ing the number of Kshattriyas (wrongly spoken of as Khattris) in the active
serviop in the Native Army of India ?

“Will the Government be pleased to state the Provinces and districts fro:n
which the majority of such Kshattriya soldiers arc recruited »

“ Will the Government be pleased to state the chief reasons why Kshattriyas
(erroneously called Khattris) are not enlisted in the Native Army in larger
numbers 7"

The Hon'ble MaJor GENERAL GROVER replied :(—

“The term ‘Kashattriya’ (Chattri or ‘Chettri’) is now used to describe
themselves by only a portion of the recognised ‘ Kshattriya' olasses enlisted in
the Infian Army. As far as the Indian Army is concerned, the * thattriya ’

] ) include those that recognise themnselves and are gencrall
wwm ‘Bajput’. genemly rocognised
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“ In accordance with this interpretation of the term the following are the
numbers of the  Kshattriya ' classes enlisted in the regular Arny as com-
batants :—

Cluss. I istrict from which enlisted. Number.
Hindus.
Rajputs of the Dogra Coun- | Kangra, Jammu and Trans-Rutlej, Punjab . 7,200
try and of the T'rans-Sutlej,
Punjah.

Gurkhas (Khas) . | Nepul . 2,222
Rajputs . . | Cis-Sutlej, Punjab . . . . . 1,627
United Provinces, Qudh and Behar . 6,360
Rajputana . . . . . 3,384
Central Indin . . . . . 142
3antrnl Provinces . . . . 71
Jekklian - . . . 52
| Total Hindu Kshattrivas . . . 21,114

Musalman Rajputs.
'Ilram-Sntlej Punjab . . . . . 5,860
Cis-Butlej Punjab . . . . 3,610
United Provinees and Oudh . . . 635
Rajputana and Central India . . 1,118
L Total Kehattriya Classes enlisted . 32,338

i

or ¢ Chettris’.

“ Of the Punjab olass Wwhich recognise themseclves as ! Kshattris ' there
* Many of tuese are Bikbe, or bacoma sojon seliet- 7€ 905* enlisted in the Indian Army.
t

It is not known hO\'t y of the above classes call themselves ¢ Chattris
i

. g -
“ Ag above shown thd tdtal number of ¢ Kshattriyas’ enlisted in the Indian
Army is 82,888, which is ponsidered by His Exocellency the Commander-in-
Chief a fair proportion of its total strength.

“The numnber of ¢Kshattrie’ enlisted in the Army is not restricted. On
tho whale this class shows no great desirc to come forward and enlist as
soldiers. Kshattris for the most part being well off are quite content with
their civil ocoupations.”

The Hon'ble BasA oF ;I)Ienuxru asked : —

“ Will the Governunent be pleased to state the time when action is likely
to be taken upon theireconimendations of the Decentralisation Commission
in the matter of the lelection of nomn-official Chairmen in a certain class of
municipalities in thd country ?

“Will the Government be pleased to state if it is also in contemplation
to grant certain District Boards:the right to elect their own Ohairmen ? :

*“Has the Government any dntention to broaden the existing constitution '
of the District Boards by throwing a larger number of seats open to election
in each of them and reducing the present number of nominated members ?

The Hon'hle M=. :.I;UTLJIB }eplied — :
* “The - recommendations of the Decentralisation Oommission on thess .
ints have -been referred to Local Governments. The replies of ‘all such :

overnments not having as yot been received the Government of India ave-
unable to make any statement at present.” '
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[1sT Manrcn 1911.] [Raja of Dighapatia; Sir G. Fleetwood WFilson;
Ar. Jenkins.)

The Hon'ble tata oF DIGHAPATIA asked 1 —

“TIs it a fact that cortain classes of public servants drawing salaries of
Rs. 500 or over per month are allowed an extra house-allowance now-a-days
in addition to their salaries, and, if so, is such allowanee given to JEuvopeans
and Indians alike ¥

The Hon'ble Sir (i, FLeerwoon Winsox replied :—

« House allowunce schemnes under which allowances ave granted to officers
who have their families residing with them have heen sanetioned for Caleutta,
Bombay and Rangoon.  Their henefitsare confined, roughly speaking, to oflicers
whose pay is between Rs. 500-2,500 per mensew; no distinetion is drawn
Letween Indians and Europeans.”

The Hon'bhle Rasa oF DicuaraTia asked :—

“Ts it a fact {hat ther- are come newspapers which receive (rovernment
advertisements at rates higher than they charge the general public or higher
than those charged by newspapers with mneh larger eirculation 2

The Hon’ble Mx. JENKINS replied (—
“ The Government of Tudia are not aware of any newspapers which roceive
Government advertisements ar rates higher than these chavged to the general
. . 5 g g
public or higher than those churged by other newspapers with Jarger circula-
tion.”

The Hon’ble Raja oF DigHAPATIA asked :—

*“1s the Government aware that in several parts of the country Magis-
trates have asked propriciors of presses and ncwspapers to furnish security
required under the Indian Press Act of 1910 merely on the ground of change of
address or printer P

“ Will the Government he pleased to state whether it intends to issue a
circular to all the Local Administrations to see that the provision of the Indian
Press Act of 1910 regarding sccurity is administered in every province in o
uniform spirit and that no press orjnewspaper may be ealled in the future in
any Province to furnish any security merely on the ground of change of address
or the printer ¢’

The Hon’ble Mz, JEeNKINS replied :—

“ A similar question was pnt by the Hon'ble Mr. Bhupendranath Basu in
the Council meeting of the 5th of August 1910, aud the Hon'bls Member's
attention is invited to the answer then given, The Government of India have
alrendy issued full instructions to Local Governinents in regard to the adminis-
tration of the Press Act, and advised them that Xecurity should not he demanded
from the keepers of existina presses and publishers of existing newspapers which
are well conducted, and they have no reason to think thaf the instructions
issued are not heing loyally ohserved.

“ If the Hon'ble Member will hring any specific ease of failure to observe
the instructions to notice, it will receive the attention of Government.”

FINANCIAL STATEMENT.

“The Hon'ble Brr Guv FrLekTwooD Wirsox suid :---“T rise to present to
the Council the Financial Statcment for 191112, It has heen prepared in
the same form, and the procedure and facilities for dixcussing it will be in
all essentials the same as they were a year ago, There is to be no debate
to-day ; but the detailed examination of the figures and the discussion of an
resolutions that may be moved reganding thein will begin on Tuesday, the 7t
March, and to this stage of the work will be devoted such part of next week
as may be necessary for its completion. I shall then withdraw the Financial
Statement for whatever amendments our later information may suggest or the
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discussions in Council may necessitate. About a fortnight later—the 24th
being the date which I understand Your Lordship intends to fix—I shall
present the Budget in its final form, with all these amendments incorporated
in it : and the usual winding-up debate will open on the following Mon({:)y.

“ 2. The statement which I present to-day is a much more cheerful state-
ment than that which 1 had to lay before the Council & year ago. 'Wo were
then on the threshold of what we hoped” would be, in its trade and its agricul-
ture, a ycar of normal prosperity ; but two factors of a wholly exceptional
character threatened to disturb the equilibrium on which we should otherwise
have counted. On the one hand, the export of our opium to China was to be
materially reduced ; and, even if prices were to rise—us experts assured us they
would —, the result would only be a transient  henefit which prudence forbade
us to us¢ for our ordinary and recurring needs.  On the other hand, we had
to provide an adequate financial equipment for the new provinee of Eastern
Bengal and Assam, where the administration, starved at many points in the
past, had recently been carried on with the help of doles from our surpluses
or overdrafts on our general balances. The net result was that T found
myself unable to oquate the revenue and expenditure in our estimates for
the current year without the help of extra taxation ; and legislation was
accordingly proposed, and accepted by this Council, for increasing certain
stamp duties and for raising the customns tariff on silver, petroleum,
tobacco, wine, beer and spirits. Standing as we now do in the last
month of the year, we can sce that the position has become more favourable
than I then anticipated The revenuc has been in many respects better
than the average, and our expenditurc has heen kept well in hand ; so that
the year closes far more favourably than I had anticipated. I must, however,
warn the Council that we cannot now dispense with the additional strength
which these new taxes have brought to our resources. In view of all that lies
before us, the time, in my judgment, is not distant when the Government of
India will require the substantial support from the broader basis of taxation
which our new duties have provided. It is not our intention therefore to
alter the Customs tariff again as a budget mcasure for the coming year, except
by a small correction in our scale of tobacco duties which I shall have to
propose in the hope of improving the yield of revenue from that particular
source.

“ Revised Estimateof 1910-1911.

“ 3. With these preliminary remarks, T proceed to compure the budget
provisions for the current year vith the actual figures which we now expect
will be realized. My estimate for the year was framed. as I explained at the
time, on the belief that, if the monsoon rains were adequate, the land revenue
would bo punctually collected, vur customs rzaceipts would rise, our railways
would do well, although renewals and repairs might «till be heavy, and most of
our other heads of revenue wonld show an improvement. The result has not
disappointed us. The rains, and the greut agricultural operations which so
vitally depend upon them, have been on the whole most satisfactory. The
timely and well-distributed winter rainfall had brought fine crops to harvest in
the spring of 1910. 'When the hot weather came on, conditions were normal,
and the Bumbay monsoon started on due date and spread with much vigour : so
that the area affected by it wos never in danger. Some anxiety, however, was
caused by the behaviour of the Bay of bengal current, which advanced
into India much before its usual time, and then displayed considerable weak-
ness.  In the result, the rain in July was about 16 per cent. sbort of what it
should have been, and the falls werc cxtremely unequal. The deficiency
was serious in the United Provinces, which obtained less than two-thirds of
their proper supply, in Bajputana, the western portion of the Central Pro-
vinces, Malabar and Lower Burma. In other parts of India, particularly
Madras, the average was exceeded, and at places the falls were abnormally
?huavj'. ddl]httt;ml nfic; a time were crtilt:icnli;h From the Unite& Provinces, in

e middle , CAme Tre at the crops were withering, sowi
relarded, . rain urgently nnedeg?n:nd anxiety pf:vai.ling over large ar;g:.
If bountiful rain had not fallen within the next few weeks, I should have



FINANCIAL STATEMENT. 233
[1sT Marc 1911.] [§ir G. Fleetwvod Wilson.)

had a very different story to tell the Council to-day. In August, however
normal conditions ngain asserted themselves, and for the rest of the monsonn
period the rain was ample and well distributed.  The record of the recent winter
showers has heen generally satisfactory.

‘.. In the narrative of our'harvests we find thesc favourable conditions
reflected. The spring crops which were coming to wnrket at the beginning
of the financial vear were excellent : wheat yiclding an ontturn of 15 per cent.
above the average, and cilsceds doing fully as well. Into the controversy
about the jute crop T am not sufficiently daring to enter: hut in most of the
jute districts conditions were seasonable, and the departmental estimate was
90 per cent. of a normal outturn. Cotton was grown on a very large aren ;
and although it suffered from the later rains, the yicld was not far short of
what had been obtained in the previous year. Rico in Bengal was affected
by floods : but the Burma crop has been excellent, and it is estimated that 43
million cwts. of eleaned rice will be available for export.  With the crops now
in the ground, so far as our information goes, all is well ; the area under wheat
and secds being unusually high and their condition generally good.  All this
has meant a year of rcasonable comfort for the ngricu](um{ pulation ; and
though plague unhappily has not yet left us, public lltrxlllrﬂlas becen good,
and the spirit of the people has not been shaken by scarcity or other widespread
calamity.

“Turn now to our extcrnal trade, in the success of which our harvests play
so large a part,  During the first nine months of the year, i. e, up to the end
of last December, the total value of our imports and cxports on private
account was 272 crores, a higher fizure than they had ever reached in the
same period of any previous year. I do not wish to mako this prove too much,
as the figures aro for values, not volumes, and are thus affected by the high
prices which prevailed, for example, for ecotton and opium. There was also
some stagnation in two of our important industrics; but on the whole the
figures show a decided rcvival in our general commerce. The large imports
of lEolti and the heavy Council drawings at & strong exchange tell the same
tale.

“5. Such heing the conditions of the year which is approaching a close, their
effect would naturally be an improvement upon the cautious estimato of
revenuo and expenditure which was presented to the Council in the Budget of
last March. The measure of this improvement is that our Imperial surplus now
seems likely to rise to £3,499,300, The increase, however, must be discrimi-
nated into that which is stable or mormal, and that which is abnormal or
transient. Our revenue has heen increased roundly by £2,010,000 on aecount
of the remarkably high prices for which our Bengal opium has sold ; and of
this amount two-thirds (or ncarly 2 millions) have passed into our surplus
under an arrangement which T shall subsequently explain. The true improve-
ment in our surplus is thus about £1,150,000 duc to better receipts under the

t majority of our ordinary heads of revenue, and a small saving on our

udget of expenditure.

“ Opium revenue.

“@. Tt would be impossible to make the financial position clear without an
account of our opium revenue in the eurrent year, and of the events by which
it has been influenced. The general situation at the heginning of 1910
was comparatively simple. We were then entering upon the third year,
and the end of the first stnge, of our agreement with China for the reduction
of our opium exports. Under that agrecment, our Bengal sales and Malwa
exports combined were to be kept down to 51,700 chests during the ealendar
year 1010. Further reductions at the rate of 5,100 chests a year were to be
contiogent on China giving evidence of having concurrently diminished
her own production of opium; and the question of raising the eonsolidated
duty upon the import of upium into China remained in suspense peuding
the receipt of certain assurances for which we had asked the Chinese Govern-
ment. o prospect of a falling supply bad begun to agitate the market
towards the end of 1909, and prices rose rapidly to a very bigh level in lust
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April. But a sharp reaction followed. e had known for some {ime that
the Chinese authoritics were attached to the idea of a heavy license duty, as
one of the measures for the control and check of consumption. In May last;
the idea came to fruition; and with effeet from the 7th June 1910, the
Viceroy of Canton imposed a tax of 30 conts per tael on all boiled opium
(equivalent to nbout R400 a chest on our export opium), with a supplementary
provision that raw opium bought from importers should be boiled within a fixed
time—which was oniginally put at three days—after its purchase, Scveral of the
more ohjectionable features of tho scheme were modified as tho result of diplo-
matic action: but the tax rewains and has recently been raised to about
1640 a chest, and the Chinese Government has not yet beon induced to admit
that it contravenes the spirit of the Chefoo Convention. It would be inex
dient for e at present to say more on this delicate subject. Technicalities
apart, tho main principle to which His Majesty’s Government have adhered
throughout the discussions on the Canton tax is that the regulations of the
provincial authorities in China must not substantially and obviously abrogate
the existing rights of British traders, or discriminate botween native and
forcign opium to the prejudice of the latter.

“ 7. I referred & moment ago to the obligation which lies upon China
to reduce her own cultivation of the poppy pari passu with our reduction
of our exports. To produce statistical evidonce of her diminished production,
wasadmitied by the Chinese delegates at the Shanghai Commission to_ be
impossible. It was thercfore docided that local enquiries should be under-
taken, as a basis for a comparative record of the growth of the poppy in
the different provinces. For this purpose, 8ir Alexander Hosie, the experien-
ced commercial attaché to the British Legation, was appointed to tour through
China and estimate the progress which she has made in her reforms. The area
{0 be covered is enormous ; and pending the completion of the enquiry we have
agreed to caor;{t)n the reduction in our exports to the end of .1911; so that in
the present calendar year we intend to sell 31,440 chests of Bengal opium and
to permit the export of 15,160 chesis of Malwa. What will happen after 1911
depends on the agreement whioch is now being negotiated at Pekin. Regarding
the pending negotiations I am obviously not in a position to make any
announcement. I can only agk the Oouncil to believe two things. One is that
we have great sgmpa.r.h; with the desiro of those genuine patriots in China who
are striving to free their from the evils of excess In opium, and that we
are prepared to make real i to help them. The other is that vigilance
must go hand in hand with our sympathy. 'We cannot consent that India should
suffer losses which will bring no corresponding benefit to the cause of China's
reforms ; and we shall safeguard the legitimate interests of our.trade so long as
the trade remains.

“8. There is one point at which we havo in some measuro anticipated the
result of the Pekin negotiations, and I am glad to have this op})lortunity of
explaining it in detail. When our first agreemment was made with China in
1908, it was based on the fact that the consignments of our opium to
China before that year had averaged 51,000 chests, while 16,000 chests had been
our average sul:ply to Singapore and other markets outside China. Two courses
were open to the Chinese Government in getting these figures reduced. They
could either, with the consent of all the Treaty Powers, restrict their imports :
or they could arrange with us, at once and without any other intervention,
that we should restrict our exports. China deliberately accepted the latter
course, and we¢ have scrupulously adhered to a reduction of 5,100 chests every
year, being one-tenth of the average of our China shipments in previous
ycars. China, however, bas found that her imports have not been falling
i the same ratio, mainly becaise the high prices which her people are now pre-

to pay for our opium are attracting supplies which would otherwise have

een oconsumed in 8i re and elsewhere. glis Majesty’s Government were
accordingly approached by Ohina with & request that we should help her to
make the reduction in her imports as effective_as the reduction in our exports;
in other words, that we should co-operate in preventing any part of the
16,000 chests ;which wsed to to "Bingapore and elsewhere from finding its
way into China. It is 6bvious of course that mothing would conclusively effect
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this purpose cxcept a definite rostriction at the ports in China which are
open to forcign trade; and this in turn would require not only an
agreement with_(ireat Britain, as reprosenting India. hut the eoneurrence of
the other Treaty Powers.  To sccure their consent will take time : and due
notice will also have to be given to the trade heforea change of such importance
can be enforced. In the meanwhile, however, we have begun to sell and
export under special certificates the precise numnber of chests which, if the
proposal is confirmed, will be the purely China supply. 1 wish it to be very
clearly understood that this ‘cavmarking’—as it is called—has heen
decided upon as a spontancons proof of our good-will towards China and
our desire to help her. 'We were under no obligation whatsoever to undertake
it in the absence of the renewed agreement which is now being negotiated,
and, if a satisfactory agreemont is not concluded, we ave under no obligation
whatsocver to continue it.

“ 9, It now remnains to show how the events of the year have re-acted
upon our opinmn revenuc. In February and March of 1910, in response to
the excitement in the China markets, our Bengal opinn sold for prices which
I described at the time as unprecedented for half a century.  But even these
faded into comparative insignificanoe hefore the price of 123,827 o chest which
was reached in April last. The Chincse connoisscurs wero supposed to be
ready to pay fanciful prices for a drug which was overy year becoming a loss
attainable luxury. In May came the news of the liconse tax at Canton: a
large quantity of the Indian opium goes into the Kwang provinces: and the
price at our July sale dropped to the neighbourhood of R2,000 a chest. As the

sition cleared and the harsher features of the Canton monopoly were with-

wn, the market slowly improved again, and the sales of last month (all being
‘ earmarked ’ opium) felched R3,430 a chest. The not result of these striking
fluctuations is that we now estimate for an average ratc of R2,926 on the year as
awhole. Compared with the budget figure of R1,750 a chest, this gives us a very
large mglus revenue ; and 1 have next to tell the Council how we propose to
employ the windfall. Revenue which is so wholly exceptional in character and
amount is clearly not revenue which may properly he put into our gencral re-
sources to meet our permanent and recurring expenditure. Our first care therc.
fore, when prices began to move, was to prepare an estimate of what would be
our normal receipts, year by year, on the basis of normnal prices and on the
assumption that the cumulative restriction on our exports to China will continue,
On these data we have carcfully worked out a scale of diminishing revenue ;
and we have decided, with the full approval of the Socretary of 8tate, that the
whole amount by which, in any year, the actual receipta may cxceed our
hypothetical or standard figure will be kept apart from our ordinary revenues,
It will not be funded: but it will be employed in ecach ycar on services for
which the ordinary revenue of the year woulvf not usually be available. We
believe that this is the only prudent course to pursue, and wo are confident.
that it will have the approval of the Council, as it was forcshadowed more than
once in the course of the Budget debates last year.

*10. Under the schemo which I have now outlined, our standnrd figure for
the current year is 7 crores of rupees, Our estimated veeripts heing 11°4164
crores, we have thus to dispose of k4104 crores or £2,941.5300 in some speeinl
manner. What we mean to do is to remit two-thirds of the excess to England,
for the discharge of tomporary debt. There is clearly no purpose to which a
sudden influx of non-recurring revenue can more appropriately he devoted than
to reducing our capital liabilities, casing our interest charges, and strongthening
our national credit. I nced hardly remind the Council tbat as o
consequence of our serious losses of revenue in  1008-1900, we were
unhnpgily obliged to increase our flonting debt ; and it is extremely
desirablo to take the earliest opportunity of redeeruing, citber directly
or indirectly; the temporary oblizations which we then incurred. The
remaining one-third of our windfall will be distributed in the form of
grants for the initial or capital expenditure on large schemes of educa-



238 FINANCIAL STATEMENT.
[Sir Q. Fleetwood Wilson.) [1sT Marcm 1911.]

tional and sanitary progress. In pursuance of this policy we propose
to make the following grants to the different provinces:—

For CaPiTAL EIPENDITULE ON
Provioss. e e
Educatlon. Banilation,
£ £

Central Provinces . . . . . . . 26,700 13,300
Burma . . . . . . . . 53,300 46,700
Eastern Bengal and Assam . . . . . . 74,500 60,000
Bengal . . . . . . . . . 163,300 66,700
United Provinces . ' . . . . . 106,100 70,000
Punjab . . . ' . . . . 60,000 60,700
Madras . . . . . . . . 43,800 24,300
Bouwbay . . . . . . . . . 73,500 25,300
Torar . . . 601,200 850,000

“Those Local Governments which have provincial settlements will carry
the money to their balances until its expenditure is required on schemes
sanctioned by proper authority. I will leave it to my Honourable Colleague
in charge of the Education Department to explain the principles upon which
these allotments have been made.

“ Ordinary Revenue.

“11. The ground has now been cleared of the opium receipts and of the
cffcct which they have had in inflating our surplus. For all other heads of
revenue, our hudget estimate was £70,803,800. We now lope to realise
£72,207,300; and to this improvement three groups of revenuc-producing
services have contributed. The first group consists of those heads of revenue
which respond directly to harvests and agricultural prosperity :—Land:
Rovenue and Irrigation, with a betterness of £26,600 over the budget ; Excise,
where the yield has risen by £138,400; and Btampe, where it is better by
£71,600. BSecond comes the group of sorvices which are conneoted more
immedjut,eg with trade and whose earnings rise with the revival of commeroial
activity. Chief among these is Railways, which I believe will be better than
the budget by £1,176,100 net ; then follow Oustoms, £478,700 bettor ; Posts
and Telegraphs £80,200 better, and Forests £58,600 better. Tho third group
comprises what I may call the financial services, which move in sympathy
with the other groups. I refer to Intercst, £303,600 higher than our original
estimate ; Exchange, £62,600; and Mint, £46,400 in the same direction.

*12. Such has been the general trend of the year's revenue as a whole, But
in this Council it is the Imperial surplus with which we are chiefly concerned ;
and I propose now, dropping all minor corrections in our estimates, to describe
the chief outstanding features in that surplus. Broadly s ing, the great
improvement which it shows has been the resultant of four large variations in
our figures :—Railways, Customs and Intercst have turned out very much
better than the Budget ; Balt considerably worse. It is on these four heads
alone that I shall dwell for a moment.

“13. Our Railways have again assumed their pride of place as the domi-
nant factor in our ordinary finances. I had budgeted, with no smnall hesitation,
for gross receipts of 203 millions from S8tate railways,—a higher figure than
we had cver realized before and nearly a million in excess of the very
large earnings of th%revious year. Business, however, has steadily improved
upon our forecast. e movement of cotton and oilseeds has been especially
active; and & notable feature of the ycar is the great increase in coachin
traffic, attributed in of the marriages and pilgrimages of an auspicious an

perous year. ong with all this, there has been a gratifying fall in work-
ing expenses, indioative, I hope, of the closer control now exercised by the
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Railway Board over that eampaign of special rencwals and repairs which helped
to embarrass our finances two years ago.  The year will close with gross receipts
not far short of £500,000 in excess of what I anticipated, while the saving in
working expenses has execeded £400,000.

“14. As a reflex of our external commeree, the Customs receipts have heen
equally satisfactory. T had estimated them at roushly 6 millions, including
very neavly 1 million as the result of our new taxation.  They will actually he
at Jeast 6} millions ; the rise oceurring chicfly under sugar, ]:focr'-gnods, metaly
and wanufactured articles gencrally. The new {axes have given us fully
the million which we counted upon. Our cstimate was approximately
correct for heer, wines, spirits and pefroleum: but we had not made
suflicient allowance for the cffect of the new tobaceo duties upon the
import of the cheapest cigarettes. Any shortage on this aceount, however, has
been more than covered by the increase in receipts from silver. Wo had put
the probable income from the fouranna silver duly at a crore of rupees;
this was essentially a cautious estimate, hecause other considerations were involved
than the rise in duty, about which in itself we were never nervous,  But all has
gone well, and our realized revenue will probably Leabout 1% crores. Tt is to
me a genuine pleasure that a tax about which some of my Hon’blo friends
expressed the gloomiest apprehensions last year has worked ro smoothly, has
caused no hardship to anyone, and has established itself as a powerful
yet inoffensive auxilicry to omr general resources. It hns not depressed the
wice of silver, or turned the China exchanges against us, or had—so far as
I am awarc—any of the other ill-offects which were feared. There have
been some remarkable ups and downs in the silver market during tho
vear: but no one who knows the facts—and I have renson to believe that
the facts are tolerably well known in Bombay—will attribute them in any
way to our taxation.

“15. The third big lump increase in our revenue is an improvement of
more than a quartor of a million under Intercst. TFor this we are inainl
indebted to the skilful handling by the Secretary of State in Council of tho
ample cash balances which we have becn able to hold during the year in
London, pending their cmploymnont on capital outlay and the redemption of
temporary debt.

“16. Our Salt revenue provides the last of the four large departures
from our estimates, inasmuch as it is shown at £232,100 below the budget
figurc. This is in part, however, a postponement of revenue and not a real
loss. The increase in the conswnption of salt, it is true, has heen curiously
slow since our last remission of duty, and has disappointed those who main-
tained that the use of ealt by the people would be greatly stimulated by low
duties. In the current year, therc has cven heon a slight drop, though not
enough in ordinary course to have seriously affected our revenue. The reason
why the latter has declined so appreciably is that the trade in Bengal has at last
discovered the capabilities of its new privilege of clearing salt on credit. Under
this system, we shall probably have duty oufstanding on over 2 millions of
maunds at the end of the yenr in Bengal alone, and our current revenue is to
that extent reduced by a carry-forward to next year.

%“17. The combined cffect of theso four large changes in our figures has
been an improvement of £1,726.300 in the revenue. A numberof other heads of
revenue have given me smaller contributions which would have brought the
total for the year to nearly two millions better than we had anticipated. Part
of this, however, has been absorbed by a large reduction in our Linperial share
of the Land Revenuo (including the portion of it which is credited under Irri-
gation). Itisby waiving our rightful proportion of the income from this
source that we make the provincial exchequers participants in our good fortune;
and on the present occasion we aro in the happy position of being able to

rovide funds for a number of important projects which, a ycar ago, I saw very
ittle chance of being able to help.  The chief grants which we propose to allot

out of the surplus in our normal revenues arc the following : —
£166,700 to Burma, to enable that province to make its promised
contribution of 25 lakhs to the Rangoon barbour without
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impoverishing the allotments for much-needed improvements in
its other public works,

£1883,600 to Eastern Bengal and Assam for the initial expenditure ou
two large schemes for the re-organization of its subordinate police
generally, and for the establishment of an efficient rivor police in
particular. )

£686,700 to the Punjab ns a .contribution to the Medical College and
Hospital at Lahore, which are intended to be the provineial
memorial 1o His late Majesty King Edward VIL

£128,300 to Madras under an old-standing promisc that we should assist
in the initial expenditure (now cstimated at roughly £2560,000)
on the Meyer scheme for the re-arrangement of a number of
unwieldy districts and sub-divisions in that province.

£333,300 to Bombay, as a subsidy towards the great work in Bombay
Oity upon which its Improvemont Trust is now engaged.

%18, A full list of our proposed now grants is given in the explanatory
memorandum attached to the cstimates; but I have indicated the more iin-
portant, and I am confident that the distribution will have the Council’s
approval. 'We have endeavoured to select projects of the clearest public utilit
which would have claims upon us for assistance sooner or later,—claims whic
wo should gain nothing by postponing, as they might only fall mpon us when
we were less ablo to %o them justice. These grants arc all non-recurring, and
it will of course be understood t]hnt they are quite independent of the allot-
ments which we have made from our opium receipts.

* Erpenditure.

19, On this side of the account I havo fortunately an uneventful tale to
tell. Our Budget estimate of expenditurc was £75,700,600; we now expect
the actual outlay to bp £75,287,600 or £473,000 less. About three-fourths of
the saving oocurs in provincial expenditure, and is a welcome sign of the co-
oPernt.ion which we have been receiving from local Governments in our task
of checking the growth of expenditure. The saving on the Imperial budget
grants is £123,100.

“Under Mili services, a considerable reduction (£228,500) has been
effected partly in India and partly in England ; and the main reasons underly-
ing it are the fall in the prices of food n.lrltﬁ forage, smaller purchases of ordnancé |,
and other stores, and the economical management of our oporations for the
suppression of the arms traffic in the Persian Gulf. In the ]ilun.i]way revenue
account there has been & saving of £217,600 mainly under interest charges;
the result, on one side, of smaller capital expenditure than we had provided
for and, on the other, of smaller bhorrowings by two of the leading
Companies. Telegraphs show a lapse of £51,600. The budget grant
for gi?ntionery and Printing—a subject which attracted special attention in
Counoil last year —has not been rgent y £35,700; and the efforts which have
been made to eliminate avoidable outlay under this head seem now to be
bearing tangible fruit.

“20. With two exoeFtions—a.nd one of these is largely nominal—there
have been no excess of any importance over our budget Egures. The only
service for which our provision really ran short was the payment to our opium
cultivators. Owing to the propitious character of the scasons, the last poppy
crop yielded opium of an unusually fine consistence, and the pricc that had to
be paid for it was consequently higher than the normal rate on which we had
| based our estimate. Under Opinum expenditure thercforo an additional grant
i of £158,200 has been necessary. e only other substantial excess occurs
under Political, and is ohiefly due to our having cha off and transferred
from ordinary balances to a separate account the whole of the arrears of the
{  pubsidy due to His Majesty the Amir, with a view to preventing in future the
; disturbance of ed:\mag and acocounts which at present follows from the wide
snd wholly unforeseen fluctuations in his actual drawings.
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“Budget Estimate for 1911-1912,

“ 21, My Lord, I now turn over the leaf of another year. Inlaying out our
financial plan of campaign for the coming twelve months, my first thought has
naturally been, how far may we safely count upon a continuance of existing
conditions. Is it rcasonable to assume that the rains will again be timely, and the
harvests fruitful ; that industry and trade will extend their borders; that our
international commerce will continue to.develop; that the money market
will be steady ; and that famine, plague and war will pnss by our doors? Or
have we reason to fear the reverse and to temper our cstimates accordingly ?
I confess that, in Indian budgeting, the only reasonable rule of conduct
that I can sce is to assume that a period ufv prosperily, once it is estab-
lished, will continue until we have some eclear warning of impending
change. So far as we can scan the horizon, there is no danger signal in
sight at present; and I an nccordingly placing estimates before the Council
which arc based on the hypothesis of normal harvests, a good export season,
and steady progress in our trade and industrics. Tho resultant figures, in their
simplest form, arc as follows :—

Revenue . . . . . 277,027,600
Expenditure (after Provincial adjustments) 277,153,500
Ordinary . . . . . . . £563,400
Surplus Special, from Opium . . . . £150,400

The “ Ordinary " surplus is somewhat smaller than it is our tradition to aim
at; but a part of the spare revenue which would otherwise have been at our
disposal has been set aside for the reception of Their Majestics in India and for
the cost of the Durbar which the King-Emperor intends to hold at Delhi.

“ Revenue.

« 22, If we take our revenuc figures as 8 whole, omitting Opium for the
moment, it will be seen that we anticipate a moderate all-round advance in the
classes of receipts which are directly affected by the agricultural conditions of
the country. Land revenue, Salt, Excise and Irrigation all display a slight
improvement over the year before ; S8tamps alone showing a fall, which is wholly
due to the abnormal revenuc that accrued this year in certain provinces from
the operation of section 31 of our new Limitation Act. Our commercial
departinents—Railways, Posts and Telegr&i)hs-reﬂect the samo movement in
moderation ; a part of their incrcase being also due to the additional business
which they expect from the Royal visit. I need not, however, trouble the
Council with any details except in so far as they influence the Imperial section
of the account. In describing the Imperial figures, both for revenue and
for expenditure, I find considerable difficulty in scparating the normal
movements of the figures from the complicated provincial adjustments which
I shall allude to shortly; and rather than weary the Council with minute
reservations, I must for once sacrifice in a few o‘? the following the
statistical precision which has always been the pride of these annual
Btatements.

« 23, Our total Imperial revenue is shown as being considerably below the
fizure which we expect in 1910-11. The decrcase oceurs, as you at onec detect,
under Opium; and I had better begin my narrative by disposing of that rest-
less and ing head of revenue. The difficulties of framing a satisfactory
estimate for it have been cxtraordinary. As I explained a few minutes
ago, we have promised to restrict our sales and exports in 1911 to 46,000 chests,
Out of these, presumably the whole Bombay export of 15,160 chests, along with
15,440 chests of the Bengal sales, will be certified for the China market ;
leaving 16,000 chests for our other customers. Most of the Malwa opium has
already paid its uty in advance, so that for revenue purposes it is negligible.
The prices which our Bengal sales for China way yield, will depend very
lar- y on the terms of our new agreement, on any alteration in the import
duties, and on any domestic measures which China may adopt for the control
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and taxation of the retail nuse of the drug. The revenue to be obtained from our
sales for other markets, or what I may call for short our *Singapore 'opium, is
an entirely unknown quantity, as we have never beforc sold opium under the
peculinr conditions which are now being imposed. The factors of caleuln-
tion for the remaining nine months of 1911 are thus sufliciently puzzling;
but the uncerfainties become still greater when we turn to tho last three
months of the finaneial year which overflow into 1012, For we have no means
of judging what our prices or our exports mnay be in 1012, We have to await
the results of Sir Alexander Hosio’s inquiry and of the negotiations now in
progress at Pekin. We have also to introduce, some time during the
vear, a new system of sclecting the opium which it will be permis-
sible to export from Bombay; tho ecffect of the change wupon our
revenue is problematical, and the date of its introduction is not yet
decided. This statement of the problem will indieate the diffienlly of
estimating. Making the best forecast we can, however, we put the probable
sales of Bengal opium at 80,210 chests for the financial year, of which
10,210 will ge certified for China ; and we {ake the probable average prices at
R2,600 a chest for China opium and R1,5600 for Singapore opium. We also
estimate that 6,338 chests of Malwa opium, which have a deferred right to
priority of export in 1912, will pay us pass-duty of #800 a chest; while it is
possible that 600 chests of Baroda opium will issue at the old rate of duty.
Our total Opium revenue, ineluding the usual miscellancous items, will thus
be 642 lakhs. Under the scheme of diminishing returns which I have already
mentioned, we shall treat only 615 lakhs or £4,100,000 as ordinary current
revenue, and whatever exoess over that figure may be actually realised will be
carmarked for capital and non-recurring expeunditure. It is for this reason that
I showed £180,400 of our budget surplus as special and separate. I hope the
figure will be larger; but, so long as there is a figure at all, it will not affect
our normal provision for the year.

*“24. Apart from the Opium receipts, the increase in our Imperial revenue
would nominally be £1,431,900. But it must be remembered that, as compared
with the current year’s fignres, our share of the Land Revenue is improved
by the absence of the speeial non-recurring grants which we are making to

rovinces in 1010-1). Furthermore a number of tho heads of revenue bave

cen upset by the new provincial adjustment ; and, all things considered, I do
not think I cangivea uf:)ser approximation than to say that the true measure of
the expected improvement in revenue is roughly £300,000. Apart from a
moderate general rise in Excise and Land Revenue, due to promising agricul-
tural conditions, this may be taken broadly as made up of an increase of
£157,900 under Railways, of £179,400 under I’osts and Telegraphs, of £125,800
under Salt, and of a number of minor improvements counterbalanced by a
decline of £303,000 in Customs and £228,900 under Interest. It is to these
heads that I shall confine the few remarks that 1 have to make.

“25. In our estimate of Railway earnings we have moved with what
seoms justifiable caution. If 1911-12 is even a moderately good year,
there ought to be no serious set back. 'Whent may be held up by the
lower prices which are foreshadowed; and it is possible that the cotton
crop may mnot be so ){)lgntiml a8 it has been this ycar; but the movement
of jute can hardly worse and some revival in picce-goods secimns
probable. Our estimates are easily upset by the fluctuations of a single great
system like the North-Western Railway. But ou the whole there scems no
good reason why we should not secure roughly the same net receipts as in the
current year, with a small addition for the Durbar traffic and the increase in
open mileage. I have aoccepted the figure for working expenses which the
Railway Board assures us is necessary to carry the extra traffic and keep the
lines efficient; and for gross profits I have made a comparatively and
fairly evenly distributed addition to the probable fizure of the current year.
The resnlting rise in net receipts is only £73,400, which I think issafe. The
n:tﬂ ;.f t:tz‘impmvement under Railways mcans smaller payments of surplus

3
P 26. ForBalt wo havo been conservative in estimating the actual consump-
tion, but there is unlikbly to be the same increase in sales on credit in Bengal
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as overtook us this vear. Postal and Telegvaph reeeipts promise the usual
improvement which accompanics trade activity, The Miscellancous head of
revenue benefits by £34,700 which the Caleutta Port Commissioners are going
to pay ws in April for eertain Mint Jnuds ; and there are a number of smaller
inereases which it would be tedious to enumerate.

‘27, The only important defaulters, as I have said, are Interest and Customs.
The former has been put lower in the expeetation that owr eash balanees in
London wili not be so fruitful in short loans, as lavee payments will he required
on capital account and in redemption of debt. (Under Customs the decline
occurs wholly in the yield of the silver duty, and represents nothing more than
pure and simplo caution.  There is no apparent reason why prices should go up
so Jong as China is a backward buyer ; and the private imports of the current
year, though we have heard a great deal abvut them, ave by no means so hich
as they were even in the two previous yoars. Nevertheless they are helieved to
have heen in excess of the immadiate requirements of the local market, and it
is understood that considerable stocks are available for next year's normal
off-take. After the activity in our absorption since 1903, therefore, it seems
wise to hudget for a lull, and we have pui our estimate of duty down to a crore
of rupees. Under all the other classes of imported zoods we asstne a steady
improvement; but I have boen chary of raising the rice dutics nhove the high
record of the current year.

“ 2%, In discussing the yicld of the new taxes which were imposed last year,
I mentioned that we had been disappointed in our estimate for tobacco.  The
sudden rise in duties dislocatod the import trade for a time, though it is possihle
that Lusiness would gradually have adapted itself to the new conditions. it
we are informed that the rates which we selected have hit soverely those
particular forms of the tobacco industry in Indin which depend on an admixture
of the foreign with the indigenous leaf. We are also doubtful whother our
experiment hias given us rates which are likely to combine the maximum of
revenue with the minimum of hardship. 1t has been decided thercfore to
propose a reduction in the dutics of about one-third all round, and a Bill ta
give offect to this change will be introduced to-day.  On the assumption that
it will hecome law, I have raised the yield of our tobacco dutics by about 5 lakhs
in the Budget.

29, Such then are the outstandinz differenees helween the revenue we
expect next year and that which we are collecting this year ; but any one who
runs his eye down the figured tables will seo o number of other heads under
which the Imperial share seems to have been largely incrensed or diminished.
This is a result of the important rendjustinent of our Provineial settlements to
which I have already alluded. 1t accounts for a large nominal reduction under
Excise and Forests and a small nominal drop undor Irrigation ; with a per
contra, though not an equivalent, adjustment of the Land Revenue which
gives the Imperial aceount a larger and the Provincial accounts a smaller shave
of those receipts than formerly. On the other hand the provinees have bhene-
fited by the following zrants, which have been lauded over te them in the
shape of a recurring increase in their share of the Land Rlevenue, viz, 1=

£358,000 to the Ceniral Provinces,the United Provinces and Bombay, for
the completion of the grants which we promised in aid of the
Polico Commission’s reforins :

£20,000 to Eastern Benweal and Assam, as an instalment of the recurring
cost of the two pu.ice schemes alveady mentioned ;5 and

£59,000 for the relief of municipalitics and town areas from police
charges in the United Provinees, and the Punjab; these bring
the only provinces where this concession has not yet been

granted.
“ Details of two other small grants will he found in the explanatory memo-

randum.
« Erpenditure.

“ 80. Our total proposed expenditurc in 1911-12 is composed of £51,024,600

in the Imperial and £27,615,600 in the Provineial aceount, It is in the former
e alone that we are dircctly interested.  As compared with our estimate
Imperial expenditure in the cwrent year, it is ostensibly £346,000 higher ;
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the true increasoe is obscured, however, by tho provincial adjustments which
relieve the Imperial account of considerable expenditure—particularly under
Forests—that formerly belonged to it.  The real rise in Imperial expenditure
is approximately £1,400,000 ; but T may at once case the mind of the Council
by explaining that £940,000 of this is reserved for the Royal visit next
Deacember and the ceremonials by which it will be marked. We have not yct
found it possible to obtain detailed estimates for the cost of the gathering at
Delhi for the Coronation Durbar, or for the militury concentration which will
accompany it or for a number of the minor episodes in the Royal progress.
But we have provisionally entered in the Budget a sum of £633,300 for the
civil and of £306,700 for the military expenditure, and T trust that the Council
will not consider the figures to be higher than the peoplo of India would wish
to provide for the becoming celebration of a great historic event.

“31. Tho net incrense in expenditure of the ordinary type is thus roughly
£400,000. If we want to estimate the true normal measure of growth for the
year, we should in fairness eliminate the eifect of the special treatment of the
Amir's subsidy in 1910-11. This would raisc the figure to about £650,000, the
result of a large number of minor and mostly unimportant variatious.
Railways account for about £266,000, composed entirely of growing interest
charges : and Post and Telegraphs for about £125,000 more than covered by
additionnl revenue from those services. Special interest attaches to a newly
opencd head of expenditure, which provides £120,000 as funds for protective
irrigation works, over and above the amount allotted as usual from the famine
insurance grant. The expansion of protective works in the past has been
financed from the half million which in normal years is available from the
famine grant; and up to the present the funds thus obtained have in practico
been sufficient. But the time has now come when the furthor work which the
Irrigation Department are peady to undertake would be hampered by the
limitations and the uncertainty of the famine grant. Uncertainty we can
never climinate, I am afraid, as protective irrigation, like any other servico
which draws on our current revenues, must be prepared to take its share of
short commons in bad years. But, when all is going well with us, we ho
to be able to help the work froim our general resources and supplement the
limited provision to which it has hitherto been restricted. Yor next year
accordingly we allot 78 lakhs, of which £400,000 appears in the famine grant
and the balance outside®it.

“ Of the other increases in expenditure thero are none that eall for special
mention. Taken as a whole, they are roughly counterbalanced by reductions
under two heads, Army and Opium. The total military charges are shown as
£181,500 in excess of the current year ; but when we remember that the grants
include £806,700 for the movemcent of troops in connection with the Royal
visit, it will be scen that we anticipate a genuine net diminution in Army
expenditure. The expected saving under Opium is a natursl consequence of
the curtailment of our Bengal salcs : we have nmalgamated our two agencies
into one, and we shall license a considerably smaller area of poppy cultivation
for the next winter.

‘' 82. 8o ends my general narrative of the Budget for 1911-12. The finan-
cial outlook for the time is satisfactory. If Indin is blessed with favourable
seasons, the provinoes should be in a strons position, and the Imperial exche-

uer should enjoy a short breathing space before it has to face the new respon-
sibilitics that lie ahead of it. 1In spite of a decline of £566,700 in that part
of the Opium revenue which we treat as available for® general purposcs, and
of an estimated drop (on grounds of caution) of £303,000 in our Customs
revenue, we look forward to being able to :«cet all tho reasonable nceds of the
administration without undue parsimony, to provide in no ungenerous fashion
for the suitable reception of the King-Emperor, and to close the year with a
surplus of fully half & million sterling. I cannot say that the future is free
from anxiety. Amidthe cheerfulness of returning prosperity, it would be
foolish to fi the lessons of the period of depression from which we have
now emerged, or to close our eyes to the difficulties that are in front of us.
But I trust that those difficulties will be met by a careful husbanding of our
resources and by a jealons watchfulness over expenditure in good years and
in bad years alike. :
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“ Military Services.

“ 33. Under Military Services the expenditure for five yearsisshown in the
following table : —

(inoss. | Ner.
- . !. - ‘
Arny. Marine, | ey | Speisl 0 gy, Al Military

£ £ i L Y ! [ £
10071608 . . . 15 G175 5,024 | L1GAM4T TIG2RT | 200415587 |, 10245054
14F.8- 1009 . . N U b T 476,037 . TR 2O041 . 20,650,820 ' 10,002 098 .
1908-1010 . ' N ERUL N T 461,157 bAH.L Saied o 2000284 1011282
1910-1011 (Radget) . . 10 dne,H) 444,800 BTOL000 ! LA 1 20858000 10700,
1910-1911 (Itevised) . S TEhTon AT5500 i PG00 | wgon o200 40 10.400.200
1011-1912 {Bulget) . . 104 b A00 AJG 0 2400 | 0.9 | 20,511,000 11,364,000

“84. When the budget for the current year was under preparation, the
rates for food supplics were still at a comparatively high level, and we were
faced with the necessity of providing for expendituro to the extent of £173,500
in connection with the Arms Traflic Operations in  the Persian Gulf.
‘Schedule ' expenditure was placed at £452,700. By this expression I mean
the provision for new schemes costing more than £3,300, a limit which brings
within the Schedule all outlny on oﬁjccta of a specinl nature such as the
introduction of new armament and other major improvements in the direction
of efficicncy. The net budget figure for 1910-11 was cventually placed at
£68,600 moro than that of the previous year.

*35. Our cstimate of the probable actuals of the current yoar indicates that
the provision made was unduly large, and the net military expenditure of
1010-11 is now expected to be £2560,300 less than the orii:irml judget estimate,
Prices dropped at the beginning of the yenr, and the fall has heen progressive.
Contract rates have been more effectively controlled, and the extension of
military grass farms is relicving us under the head of Compensation charges.
‘We have thus returned to the standard of expenditure on food supplies which
obtained in the year 190G-07. Ordnance charges have continued to decline,
and the special provision for additional railway charges was only partly utilised.
Various economies have also contributed to the anticipated saving, among
which I may instance the abolition of two pony cart train eadres and of the
experimental balloon section, the closing of the mounted infantry schools, and
the retention of Army Head Quarters at Simla during the winter months.
When reviewing the situation in November we thus found ourselves able to
advise the Becrctary of State that, to relieve the coming ycar's budget, a
portion of next year's supply of military stores might be purchased at once,
and in India we have similarly anticipated future requirements to some extent,
as for example, by the purchasc of transport animals the cost of which would
otherwise have fallen on the estimates of 1911-12.

“ 36. Among the more important measures towards which speeial funds have
been allotted I would mention the purchase of arms, entrenching tools and rifle
carrying equipment, the reconstitution of the reserve of artillery horses, and
the replacement of aged horses in British Cavalry regiments. Progress has
also been made in the construction of a better type of lines for Indian Infantry
and additional buildings ave being proceoded with at Quetta, Jubbulpore,
Ahmednagar and Risalpur to provide for the redistribution of troops.

“37. Tho Arms Traffic Operations which commenced in 1909-10 are now
estimated to cost, to the cnd of the current year, a sum of £224,600 and for
next year we have included an allotinont of £133,300 for the same olject.
We are also in the coming year providing £806,701 for Indian military
expenditure in connection with His Majesty’s visit to India. Awong other
items in our S8chedule of special measures, for which we have allotted £602,000
in the agg::;gste, I would allnde to the provision of £100,::00 for the rearmament
of a number of Field and Mountain batteries. The Schedule also includes
further allotments towards the purchase of rifles nnd the reconstitution of the
artillery reservo and to replace aged animals in the British Cavalry regiments.
A substantial advance wi]!l also be made in the reconstruction of the Indian
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Infantry linos which was taken in hand at the end of last year, and in the
building of ibe new lines near Darjeeling and at Dacea.

*“88. It will be scon that by making partial use of the savings obtained this
year in the manner already described we have been. able to provide for the
exceptional outlay in eonnection with His Majesty's visit to India, while
kecping the military budget substantially below the figure allotted in the
estimates of the current year, the actual difference between the net provision
for all military services in 1911-12 and that made in 1910-11 being £14:2,600.

“ Bailways.

“89. It has bocome customary to bring together in this part of tho Finan-«
cial Statement the figures of capital expendituro on railways during the last five
years and the similar estimate for 1911-12. T accordingly present tho table
as usunl ; it includes all capital outlay, whother incurred by the Btate or through
the agency of guaranteed or assisted Companies.

y ) 1910-1911 | 1811-1912
1900-1907. | 1907-1008. | 1008-1008. | 1009-1910. (Revised). (Budgut).

£ £ £ £ 2 £
Oren ot lucloding wolling | o007 | 7528000 | 538741 | 6832441 | 6726400 | 6867400
Lines under constraction—
(a) Started In provious years, 8,62C.008 3,008,800 1,360,200 1,482,902 8,197,000 2,382,600
(t) Started in corrent year , 176,607 140,130 800,201 408,700 760,000

9,680,800 | 10,884,800 | 10,045071 | 8,994,854 | ©.326100 | 9,600,000

“40. On the 81st March 1010, the total length of open lines was 31,614-35
miles classified according to gauge as follows :—

6’ 6 gauge . . . . . . . 18,34006
Metre . . .« . 4 .« . 1330888
Special gauges (2’ 6 and 2. . . . . 1,874-85

——

ToraL . . 81,614'85

« During the current year we have added to these approximately the follow-
ing mileage :—

B’ 0¥ u . [ . . . . . . . 41098
Metreg. .gﬁ . o . . . . ' 35045
Special gauges (2 6* and £) . . . . . 182:84

— —

ToraL . . 92427

During the ensuing year it is intendod to increase this length by 71072
miles.
“ 41, In the current year the return on the capital at charge amounts to
4°66 per cent., as compared with 4'48 in 1909-10, 8'60 per cent. in 1908-09
and 475 per cent. in 1807-08. The rate of interest which we have taken
for the year on the debt chargeable to railways is 8:358 per cent.

“ The current year has been more favourable than last year and the traffic
returns show that there will be a large improvement over the Budget estimates.
The improvement is largely due to the acceptance by the railway administra-
tions of the reasonable limitations imposed by budget provision, The grants
for working expenees, etc,, are likely to be smaller than the Budget estimate

¢ by £418,900. f we take the milwng revenue account as a whole, and set the

interest charges, the annuities and sinking fund payments, and the minor

. debits (cost of land, eto.), asm‘mt the net earnings, we find & surplus of £1,954,400

" which accrues to

revenues. Last year there was a net gain to the

. Btate of £824,900.

“42. In the Budget of next year provision has been made for an increasein
the gross receipts over the current yearin vicw of the prospects of favourable crops
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and of the extra traflic expected in conneetion with the Coronation Durbar and
from the opening of new linesand hranches.  Provision for working expenses hus
also been put up a little higher on account of improvemnents in permanent-way,
rol.ing-stock and bridges. It is*expected (hat “the net surplus after providing
for interest charges, which show an increase on account of growth of capital,
will be £1,849,800.
“ Irrigation.

“43. The financial position of our great Irrigation undertakings may be
gathered at a glance from the following table, which carries on and brings up
to date the information that it has been custonary to give in previous Financial

Statements ;-—

[ — 0401, | 19111812
003- 3 - b 5 . .
| 1071008, | 10083800 | Iwogetole. | VROAN Budgit.
Productire Norks. £ £ £ 2 L

. 26,075,016 28,002,895 (20,145,119 (30,370,637 '31,632,994
[

Capital outlay to end of vear

!
Direct reccipts . L 2,060,330 2,218,644 | 2,210,011 | 2,248,581 | 2,257,100
L111,158 | 1,158,300 | 1,199,367

Land Revenue due toIrrigation | 1,080,088 | LUSHT73 | 1,

Torar . $,195,477 | 8,208,417 | 8,300,160 | 8,436,851 | 3,456,467

1 981,804 | 1,011,140 | 1,065,451 | 1,085,808 | 1,062,750

Woaorking Expenses .
Y05,557 | 80,708 | 960,820 | 1,001,851 | 1,045,170

Interest . . . .

Torat | 1,687,601 | 1,941,818 | 2,026,310 | 2,087,740 | 2,107,950

2

|
b
i
]
I

Ner Promr ., 1,307,756 © 1,358,509 | 1,583,350 | 1,349,132 | 1,848,817

Protective Worka, v

Outlas on construction to end | 2,332,055 ; 2,730,004
of year. i

8,112,121 | 8,466,121 | 3,944,851

| )
Direct reccipts . i 47,025 | 85,980 58,006 48,019 | 68,700

Land Revenue due to ilrign: P
tion . P o 5,415 6,271 6,230 11,000 11,783

TorawL . 58,070 40,251 84,290 50,919 75,483

22906 | 25,449 | 28730 | 20,02 86,020
75025 | 0,019 [ 07,952 | 110449 [ 124,480

Working Expenses . .
Interest . s .

Tora . 07,230 | 112,008 { 126,612 | 140,161 | 160,450

02,316 i §0,232 85,017

NerLoss . 44,160 71,817

Minor Works and Navigation. i

Direct recei . . 232 145 210,334 205,601 236,300 245,200
E:peuditnnm .o o] s8s7es | 879,330 | 9435 | E07,982 1 93%143
I ) —
!
Ner Loss .. 606,683 | 660,005

653,744 071,052 | 092,043

“44 On the 31st Maﬂlzh 1910, 55,274 miles of main and branch canals and
47 million acres of

distributaries had been tru commanding nearly
en.ltun‘;ale land, the xsirr?gt:dtéd in 1909-10 being 21,976,816 acres. The
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productive works during that year yielded a net return of 787 per cent. on the
capital outlay of £29 millions after paying all charges exclusive of interest.
The net profit to the State was £1,334,000. The Revised ostimate for 1910-11
shows a net profit of £1,349,000 on productive works and a nct retwrn on
capital outlay of 774 per cent.

“45. Un the 81st March 1911 we expect to have 55,857 miles of main and
branch canals and distributaries constructed to command 49,829,700 acres of
culturable land. It is expected that'an area of 212 million acres will be irri-
gated during the year. In addition to the canals in operation, there are alto-
sether 51 projects which are either under construction, awaiting sanction or

ing examined by the professional adviscrs of the Governmont. Of these 22
arc productive and 23 proteotive. They are designed to irrigate 7 million acres,
and 2'24 million acres, respectively, at a total capital cost of about 34 and 16

orores, respectively. The former are expected to yield a net return of 7-31 per
cent. on the outlay.

“46. Although no very important works were sanctioned during the ycar,a
number of schemes of the first magnitude have been under the consideration
of the Governinent of India. Batisfactory progress continues to be made in the
construction of the three canals comprised in the Triple canal project in the
Punjab, As foreshadowed in last year's financial statement, the original esti-
mate of cost has been seriously exceeded, the excess amounting to Ri54 lakhs
or 32'5 per cent. over the original estimate. This large excess was due in some
measure to the want of adequate provision for certain necessary requirements,
but principally to s marked change in the economic conditions of the Punjab
which raised the labour rate by about 50 per cent. This was due mainly to the
great diminution of the ‘[:ipu.lation as the result of the ravages of plague, but
other causes which affected the labour rate were the absorption of large numbers
of the agriculturnl classes in tracts opened out to cultivation on the lately

- completed canals, and the keen demand for labour for agricultural operations,

railway construction, etc. Mr. Renouf, Director of Agriculture, Punjab, who
investigated the subject a year ago, came to the conclusion that the labour rate
had doubled in the preceding 20 years, that the greater portion of the advance
ocourred in the last 10 years, and that thoe rise was most marked in the last

b ycars of that period. The probable years of opening of the three canals are
as follows :—

{lppar Chenab canal . . . . . . . 1918-14.
Jpper Jhelum canal . . . . . . .
Lower Bari Doal canal . . . . } 1914-15.

‘47, The execution of the Upper Swat canal in the North-West Frontier
Province is proceeding satisfactorily. The tunnel through the Malakand range
of hills will ge about 10,000 feet in length and some 1,430 feet have now heen
excavated. The drilling is effected by power derived from a hydro-electric
installation on the 8wat River. Irrigation will probably be commeunced on
completion of the tunncl on which the average rate of progressis 7 feet a day.
The additional storage reservoir at Dhukwan on the Betwa canal, United Pro-
vinces, and the Bhwebo canal in Burma were finished during the year. Work
on the Pahari Dam on the Dhassan river, the Pahuj storage reservoir, both in
the United Provinces, and the Mén canal system in Burma is far advanced.

 48. The following important projects have been received and are now
before the Government of 'Im :--PmJ

i Estimated cost Classification as

P Mot T |
| R
Modras N - | Canvery reservair project 3,65,00,000 ]
Robri Left Bank ca 4,49,75,788

° 1
Bombay . {Suk"urﬂunse Co | 2,19,34,767

United Provinces .| Ghaggar canal . . 45,04,464 !»Pmductive.
Burma . « | Twante canal nghvigation canal) ;g,gg,:{?
. MM Ol . . . Pt |
Central Provinces { Wﬁnallslﬂﬂll . . . ’ 38,03,204 J
: ‘
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“ Of these the Twante canal scheme, which is designed to improve an im-
portant trade ronte in Lower Burma, has been submitted for the sanetion of
the Seeretary of State.

“ The important scheme for the introdnetion of perennial irvigation in
Sind, of which the Sukkur Bavrage will be the pivot, has already heen alluded
to in previous Finaneial Statements.  The project is now being examined by
the Inspector General of Irrigation.

“The Cauvery reservoir projeet contemplates the construction of an
immense dam of dimensions not approached in any other similar work in the
world.  The dam will attain a maximum height of 201 feet and an average
height of 113 feet, Tt will impound suflicient supplies (o irvigate an area of
4,743,000 acres, and will bring into existeuce o vast artificial lake having a water
spread of 58 square miles,

* Provincial Finance.

“49. In the realms of financial ndministration, by far the most important
event of the coming year will he a notable change in the financial relations
between the Local Governments and the Government of India; and I must
now ask the indulgenee of the Couneil while T describe this change in some
detail. To an audienee like the present, it wounld he superfluous to explain
Low the financial powers of the Loeal Governments are based upon what are
known as the provineial settlements.  Opinions may differ as to whether our
settlement system is the ideal inethed of dividing the public revenues of India
betwern the eentral Government and the administmtions of the different
{Jw\'inces. For rood or ill, however, the settlemont system is with us: it has
een developed and improved by long experience ; and there cannot now he
any question of throwing it over and scarching for some alternative means of

roviding the provincial Goverluments with the resources which are necessary
or the duties entrusted to their care. It is the provincial settlement there-
fore that we are using as the vehiele for the important reform which 1 am
about to describe.

50, Dating from Lor.l Mayo's Viceroyalty four decades ago, the settle-
ments for many yenars were quinguennial contraets, and their periodieal revision
was a fertile cause of friction and improvidence and waste. In 1004 8ir Edward
Law succeeded in investing them with greater permanence. They were no
longer to be quinquennial ; and although the Government of India reserved
the power of revision, that power was to be excrcised only when a settlement
had become unfair to the central Government or to other provinces or to the
province itself, or when the Imperinl Government was faced with the alter-
native of levying bhenevolences or increasing taxation. ‘I'he Local Govern-
monts were thus to be given a permanent interest in the revenue and expendi-
ture under their control. Their share of the growing revenues was to be
somewhnt smaller than hefore ; but it was tobe so caleulated that each provinee
separately, and all the provinees taken togethor, were to he placed in possession
of an amount of growing revenues which shonld bear the same proportion
to the provincinl expenditure as the Imperinl share of growing revenues
bore to the Tmperial expenditure. The Government of India, as the final
authority in India responsible for its finance and adwministration, retained the
power to alter the settlements, but would use it only in the most exeeptional
circumstances. The new depnrture, as Sir Edward Bakersaid with permissible
pride in desoribing it, was fraught with important and far-reaching couse-
quences, Of thess consequences oue of the most important, as we can now
sce, was the impossibility of standing still, the certainty of further develop-
ment. Ina minute which Sir Edward Law rccovded at the time, he wrote :—

‘I am in fall sym;nthy with the principle of encournging the financial independence of
local Governmente. The arrangements now mude will tend in the vight direction ; we ure
perhaps taking as big a step u is for the moment pradent, bhut 1 am convineed that we are
still & long way from having attained all our desirable reanlts. The whole question will, T
anticipate, come up again in a few years, and we may fairly hop: that when it does, asnotber
considerable advance will be made towards the desired goal.’

“ The prophecy has come true; and it is the further step which my
predecessor foresaw that we are now taking.
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“Bl. A critic of our finanocial history would find some grounds for ques-
tioning the permanency of the status which was conferred on our settlements
seven years ago.  The new series of quasi-permancnt scttlements was concluded,
except for Bastern Bengal and Assam, in 1907 ; hut alinost before the work
was finished, a complete revision was found nccessary for the United Provinees
and a substantial roadjustment took place in Madras. Large subsidies had
to be made toseveral provinces ; in some cases, it is true, as a sequel of famine,
but in others with no such justification. Burma has suffered considernble,
though I hope temporary, inconvenience under its new settlement : Bengal
has come to the verge of bankruptey : and even from some of the more fortunate
provinces hints have not been wanting that greater ITmperial generosity is
expected. It would sometimes seem as if permanency were o misnower, and
the contractual liability imposed by the sottlements had  been forgotten. My
own viow is that, although the settlement obligations night at times have been
more rigorously enforced, this period of trvinl and tvansmission has been of

rcat value to us, It has enabled us to test the different settlements thorough-
y to find out their weak points, and to estimate the conditions requisite for
genuino permanence, en the time came therofore for us to take up the
whole question on a review of the Decentralization Commission’s report, wo
were in a position, especially after full consultation with the local Govern-
ments, to lay before the Becretary of State, with some confidenco, our conclu-
sions as to the defects in tho existing settloment system and their appropriate
remedios. The Secretary of State has now aceeptod our rocommendations, and
I am thus able to place before the Couucil the general schemc of the new
arrangements.

“ 52, The finoncial settlement with each of the eight major provincos will
in future be permanent, Widoespread famine, whoso periodical visits still
defeat all our calculations, will have to be mot, when necessary, by special
arrangements for the succour of a distresseld province from Imperinl funds ;
and on the other hand the Government of India may at times bo compelled
to call on the provinoes for assistance in caso of a great war or inn grave
financial crisis. Apart from these wholly speoinl omergencies, however, the
settlements will be fixed rigid and permanent. How far they will thereby
differ from the existing arrangemonts, may best bo described by showing what
we mean the permanent settlements toimply in our dealings with provincial
finances and budgots.

“In the first place, we intend that a province shall not in future budget
for a deficit in its current revenue and expenditure, unless it satisfies us that
the excess expenditure is due to a wholly oxceptional and non-recurring
cause and also, if the deficit involves a reduction of the provincial bhalance
below the prescribed minimum, that suitable arcangements will be made
for the restoration of the minimum. It will not thorefore he permissi-
ble for a looal Government in. futurc to run through its balances, build
up a heavy overdraft on the goneral balances of Indin, and then have to
be set on its feet again by Imperial benefactions. If for any special and
temporary reason & local Government has cxhausted its own balances and
recelves permission to overdraw, it will have to take a short loan from the
Imperial exchequer and pay interest on it. If in the last resort a province
finds it impoasible to keep its growing necds within the resourccs provided by
its settlement, it may have to consider the propriety of raising special provin-
cial taxation. I am far from s ting that further taxation is a desirable
thing; but it may be better for India as a whole that a province should tax
itself than that it should live on its neighbours,

“ 58. These are the more restrictive consequences which a permanent
financial settlement will carry with it. But the advantages will not all be on
one side. The settlements will not debar the provinees from sharing in any
surplus which the Government of Indin may be in a position to distribute
in a good year. Morcover the Government of India undertake that,
when the fixed assignment of o province under its settlement
becomes unduly high, it will ordinarily be converted, in wholo or in
Eart, into a n{lre of growing revenue as soon as the state of the Imperial
nances permits, Finally we shall no longer consider it necessary to exerciss
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the same minuie control over the budgetary areangements of the provinees
as has been the practice in the past.  Our intervention and corrections will ho
confined to the total revenue and expenditure in the local Government’s esti-
mates, and the figures of the few major ieads in which the Imperial exchequer
has a share.

“ 5+ Such then will be the characteristies of our seitlements in future. and
it is on these lines that the responsibility of cach loeal Governent for its own
finanees will be determined.  Before starling the settlement system, however, on
its new career, we considered it our imperative duty to overhaul the existing set tle-
ments thoroughly. This has been a most laborious task.  Some of them have
been the subject of complaint; and one or two of them have been working
under  unquestionable difliculties. A systematic  review of them all was
demanded, no loss in courtesy to the local Governments than by our desire that
the new arrangements shall he a success, and by our anxicly to relegate to the
past whatever friction and discontent have heen generated in our finanecial
relations with the provinces. We have therefore subjected to the closest
examination the position of cach provinee and the history and antecedents of
its current settlement. Our conclusions may he very briefly stated. In five
out of the cight major provinevs, the settlements have worked in a manner that
indicates no flaws in the general lines upon which they were conecived. In
Lastern Bengal and Assam, the settlement is new and almost untried ; but we
have no misgivings as {o its suecess. In one province, Burma, there has
be mueh inconvenience due to an over-estimate nfl its resources, which is now
Leing slowly rectified. In the cighth provinee, Bengal, n scttlement which began
under the most favourable auspices has had a gloomy and troubled carcer. In
its earlier days, largo halances were eaten up by hasty and imperfectly con-
sidered increases in recurring cxpenditure ; and when the present Licutenant-
Governor sought to apply the methods of ordinary financial caution, his
cconomies were in a great measure defeated by the effects of high prices and
the costly campaign against crime.

“b55. Brief though it nocessarily is, this summary indicates that the defects
in our present sottlements are individual and not universal; and indeed the
only generic fault in the system is the unwicldy size that has been attained by
the fixed cash assignments in most of the provinces. 1o roctify this, to relieve
those provinces where the financial position is now unsatisfactory, and to Dbase
the permanent settlements on a broad and stable foundation, has been the
object of the clmn;.{es and re-adjustments which are fully narrated in the
Financial Becrctary’s explanatory memorandum,

“ 56. From a purely financial point of view, the immediate effect of these
changes is to convert fixed assignments amounting to the iml':osi ng figure of 3%
crores a year into growing revenue. In this way the normal annual growth of
its resources in each province is brought much closer to the normal ratio of
growth in its expenditure than has been possible in the pnst. It will now be
the task of the Tocal Governments to sco that these all-important ratios are
kept in steady equilibrium ; for otherwise no settlement devised by the mind
of man can save them from ultimate bankruptey. It is not only by its imme-
diate financial results, however, that the scheme that I have just heen describing
must be judged. It will also, I trust, be a mcasure of real decentralization and
asdministrative reform. It will give Local Governmaonts n more abiding intercst
in managing and directing their own resourees; it will erveatly reduce the
occasions for interference by the Central Government: and it will stimulate
provincial independence and self-reliance. To the Govermment of India also it
ought to mean much. It will relicve us fromn the unforeseen and indeterminate
liability to which the Imperial revenues were formerly exposed by the financial
difficulties of any individual province. To that extent it frees our hands for
the closer regulation of our Imperial expenditure ; and it enables us to lay down
the lines of a consistent Anancial policy for the future, It marks a forward
stage in the development of a political theory which has heen  steadily  pursued
for the last forty years, But it implies something more than theory: for I
believe that the new arrangements will he found to be liheral by the provinces
and I regard them as necessary in justice to oursclves and to the general tax-
payer of India.
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“ Way and Means.

“ 57. In lasl year's Tinaneial Statement I deseribed the constitufion of our
eash halanees and the work that is thrown upon them. T noed not repeat it all
to-day. 1t was also explained that, apart from the ordinary domestic treasury
busiuess of the year, our chief transactions during 1910-11 were expected to
be, that we should raise a loan of 14 erores in Indin and remit £15,500,000 to
the Seerctary of State in pnyment of Council Lills; and that the Scerctary
of State would renew tho whole oulstanding €6,000,000 of India biils, raise
further temporary debt in London fo pay off the Indian Midland
Railway’s capital stock of £2,250,000; and complete the purchase of that
concern by taking over the liability for its debentures. It was estimated
that our closing bulances would thon be approximately 18-70 crores in India
and 6} millions in Londoen,

38, Iere also, as in our Revenue aceount, the actual position has turned
out much hetter than our forecast. 'We flouted our small rupee loan last July
at the favourable rate of a {raction over 96. The Sccretary of State carried
through the purchase of the Indian Midland Railway and raised, partly for
that purpose and partly for future use, £4,000,000 in India bonds, under

romise to redeem them by annual drawings in eight instalments beginning
from 1011-12. He has also reduced his flonting sterling debt from G to 5
millions. Owing to the general strengthening of our resources, we count on
remitting to England, from our treasury balances alone, no less than
£23,500,000 in Council bills; and we expect to close the year with roughly
18} crores in our Indian account and 17 millions in London. 8o that our
position at the heginning of next year will be unusually favourable, The hizh
sterling balances maintained during the year explain the large interest receipts
to which I have already rcferred.

*59. On the 1st of next April we estimate that our available cash balances,
cxcluding the liquid gold beld on behalf of the Gold Standard Reserve, will
be £27,840,800 in India and England together. During the year the chief
demands upon them will be as follows. The excess of current expenditure
over current revenue, which is the net result of an Imperial surplus of
£743,800 and Provincial deflcits of £1,4566,400, will be £712,600. The eapital
expenditure under our sanclioned Railway proeramme for the year will be
£9,500,000, while for productive Irrigation it will be £1,266,700. The redemp-
tion .of Madras Railway and Indian Midland Railway debentures, which fall in
during the year, will absorb £1,776,200. The first drawings of the 1910 Bonds
will require £5600,000, and it is proposed to withdraw £500,000 of India Bills,
thus reducing our floating debt to 43 millions. To meet these requirements,
we expect that £1,128,800 will bo the avnilable surplus of the net unfunded
debt—service funds and savings bank deposits, cto.—in India, and £188,500
will be the net credit under a variety of deposit and remittance heads. The ample
cash balances will be drawn upon to the extent of about £7,015,400 ; and the
balance of our requirements, or £5,028,300, will be raised by borrowing, viz. : —
£1,833,300 or 2 crores which will be the amount of our ordinary rupec loan in
Indin, and £4,606,000 which the Secretary of State will float, partly on his own
account and partly through Railway Companies. The closing balances will thus
be 183 crores in India and £8,322,200 in England exclusive of liquid gold held
on behalf of the Gold Btandard Reserve. The sterling balance is considerably
higher than is usuall uired; but it includes a large part of our excess
Opium receipts whi ill be kept in hand for the redemption of temporary
debt at suitable opportunities.

* 60, During tho current year the Sccretary of State has ‘earmarked’
£2,645,000 in London against the payment of bills from the Paper Currcncy

rve silver in India. He will also invest £600,000 in gold securities on
behalf of the Gold Standard Reserve from the proceeds of bills which we shall
meet hy drawing 90 lakhs from the silver branch of that reserve in India.

“ @1. In 1011-1012 it is theintention of the Secrotary of Btate to draw bills
upon our Indian' Treasury to the amount of £15,825,000. As usual, ho will
additional bills so far as our resources may permit, if there is an effective
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trade demand for them. The foregoing announcements about loans and
drawings are subject to the invariable reservations; the Secrotary of
State and the Government of India having full discretion to varv the sinounts
mentioned above in any way and to any extent that may be thought advisable.

“Exchange and Currency.

“62. In Exchange matters, the fortunate year is that which has no history ;
and such has been the case with 1910-11. The rate has been strong and
reasonably steady throughout. After the enormous sales of Council bills
at the end of last year, and the continned heavy demand throush April,
it was not unnatural that there should be a certain re-action; and some
slackening did take place in May and June. Butit was only for a few days
that the rate touched gold point, and there was never any anxiety. 'To the
student of our trade statistics, this gratifying stability will require little explana-
tion ; for at no time during the year has the balance of trade been otherwise than
heavily in our favour. During the first quarter, from April to June 1910, the
exoess of our exports was strikingly high. The import trade was strong though
not abmormal, except porhaps for the heavy arrivals of gold: but it was com-
pletely overshadowed by the exceptionally largo exports, particularly of rice,
sceds, and ﬂfiﬁh-price cotton. The total balance in our favour for the three
months reached the unprecedently high fizure of 22} crores. In the second

uarter, July to September 1910, the balance steadied down, as it always does ut
that season. The import of piece-goods increased notably, and Ilarge supplies
‘of sugar arrived : but the shipments of gold gicw easier ; and on the other hand
the oxport of rice, wheat, cotton and seeds continued very steady. In each of
the three months the balance was favourable, and for the quarter the excess
of exports was 74 crores. Thethird quarter of the year, October to December,
was a little weaker. Tiecc-goods continued active, larze quantitics of sugar
came in, and there were heavy imports of gold; while the outward
trade sagged a littlein jute though it continued moderately firm for
rice, cotton, wheat and sceds. The balance for the quarter was 5} erores in
India’s favour. The satisfactory promisec of the rice crop, and the
hiﬁh prices ruling for cotton and opium, suggest that the prasent quarter
will be about as good as were the three opening months of 1910; and
the active demand for Council bills at the moment points in the same
direction. If thiy expectation is rcalised, the ycar will have a remarkable
record. Even in the first three quarters, as we havescon, the exports have
exceeded the imports in value by 85} crores, a figure which has never been

oached in the same period before; and the result naturally has been a
strong and favourable exchange. )

* 88. It cannot have escaped the attention of those who are interested in
such matters that, although the balance of tradein our favour between April
and December 1910 was about 8 crores higher than in the same periods of 1005
and 1906, the amount of Council bills soﬁ was considerably smaller. In spite
of the many and obvious reservations with whioh it must be applied, the
connection between the Sccretary of State’s drawings and the balance of
India's private trade is a law of obvious generality. When therefore we
fiad the ce to be 854 croresin our favour during a period in which the
Ceuncil have sold bills for only 263 crores there is clearly some indication of a
changs in the ordinary routine of our external financo. There has no doubt
bden slackness in the monoy market owing in part to the yoar’s requirements
hminﬁbeen somowhat freely discounted by the unusually heavy remittances
last March. Bat other causes must have been at work, and if the movement
is not & merely tcmporary phenomenon its developmeont may be full of interest.

“64. Another remarkable feature of our trade requiroments this year has
been the striking economy in the usc of our rupces. In previous years when
our exports wmieing- financed by heavy Council drawings and imports of
sovereigns, the nbsorption of rupecs was correspondingly high, In the last
three years of normal exchange, for cxample, viz., 1906, 1000 and 1809, the
net loss of rupces from our Currency rve betwoon April and December
was 10 crores, 18 cwores and 9 crores respectively. Between April and
Décember 1010, .so far from a a ion, there has aotually been a
small net return of ru from circulation. This entire revorsal of the usual
order of things has left us in an infinitely stronger silver pasition than the
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ordinary student of our finuncial system could cver have anticipated; and
I fear that it has heen a grievous disappointient to those interests in the
market which caleulated on the Government of India being speedily compelled
1o resume the coinagoe of rupzes on an extensive seale.

“05. Closely associated with this unexpected strength in our currency
reserve arc two other notable features in the year’s finance ; and with a
few remarks on them I shall bring my speech to a close.  The first is the
relatively small import of sovereigns as compared with the gold bullion which
has been coming into the country. During the first nine months of the year
the total imports of gold in all forms was close on £10 millions in value, out of
which less than £3 millions were in coin.  Under conditions which we had
come to regard as normal, virtually the whole of these £3 millions would
have been presented at our Currency offices and treasuries, and exchanged for
rupees.  As a fact, the greater share of it does not appear to have come to us
cither directly or indirectly ; and it is believed to have passed straight into con-
sumption. Combining this with the heavy absorption of gold bullion, I think
we may assume that a change, glow it may be but of no small economic moment,
is coming over the savings of the people. It js unsafo to speculate how far the
coined gold which we import is working into active circulation ; but that a large
quantity of hitherto inert silyer currency has been brought into use during the
Inst yenr or so, secms incontestable, and to that extent the necessity for further
additions to our coinage from new silver has been averted,

““80. The other point to which I wish to allude briefly is one tbat lends
itself to moro definite treatment. I refer to the gratifying increase in the use
of our currency notes. I will give the net total of our paper circulation, for
the last five years, after eliminating the holdings in our rve treasuries and
in the balances at the head offices of the Presidonoy Banks:—

Nat Cireulation im crores. 1006-1907. 1007-1008. 1908-1909. 1809-1810, 1010-1011
{Ten montls)

Average . . . | 8592 36-47 8484 3888 - 4095

Maximam . . . 5 88-39 . 8814 36856 42-60 4180

Minimum . . . ¢ 8308 To3401 3288 36-07 8862

* Tho stendy upword march of theso figures, barely checked by the serious
depression of 1808, iﬁgp’ires me with considerable hope for the better organiza-
tion of our currency and, may 1 say, of indigonous capital generally: Our now
universal notes have, I believe, contributed materially to the growing popularity
of our paper curroncy ; some minor defects in their form, whioh ‘have been
brought to our notice, will shortly be removed ; and the further eoxtension of
their use is being carefully considered. Mcanwhile, the growth in the true
circulation isso steady and assured that we now think it would be prudent to
increase the fiduciary share in it, or in othcr words fo enlarge that portion of the
Currency Roserve which is held invested and not in actual coin. I ko
therefore to introduce a Bill next weck, whiel, if it becomes law, will cnable
us to raise the amount of securities included in the Reserve from 12 to
14 crores.

“ Conclusion.

“ 67. In many respects the past financial year has jbeon more akin to a
normal year than any since I have been in Indin. We have been blessed with
a bounteous harvest, peaco has not been broken, trade has shown appreciable
reouperation, financial returns inve been good and, better than all, the dark
cloud of internal trouble has lifted. We have much to be thankful for and we

may reasonably anticipate in the coming year a continuance of divine
favour.

* The one cause for anxiety is the heavy loss of income which at no distant
date we shall have to face through the loss of our opium revenue. I have no
desire to dwell on the bitter controversy which in the past has raged around
the opium traffic. "We have accepied and we are lpyally carrying out s policy
which subordinates financial {o ethical considerntions. The Indian people
will be called upon to make sacrifices in the intcrest of humanity. They are
n sensitive and o sympathetie race inspired by lofty ideals and I dare prophesy
that they will not shrink from hearing their share of the burden since iv will
contribute to the uplifting of a sister nation.”
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INDIAN TARIFF (AMENDMENT) BILL.

The Hon'ble S1x Guy Freerwoob Wirsox: “In accordance wilh what
I said on the Budeet, T heg leave to introduce a Bill to amend the Indian Tarift
Act, 15804, 7

The motion was put and agreed to.

The Hon’ble 81z Guy Freerwoon Witsox: “ My Lord, I beg to intro-
duce the Bill and also to move that the Bill be published in English in the
Gazette of India.”

The motion was put and agrecd to,

PATENTS AND DESIGNS BILL.

The Hon'’ble Mn. Roprrtson: “ My Lord, I beg to move that the
Report of the Select Committee on the Bill to amend the law relating o the
protection of Tuventions and Designs be taken into consideration.  The object
of the Bill has been on a previous oceasion fully stated Lefore the Couneil,
and when presenting the Report of the Select Committee I made reference to
the principal alterations made in the Bill by the Committee. No further
suggestions of any kind have heen received for the amendment of the Bill and
it may now be taken into consideration.”

The Hon'ble Mnu. Sunna Rao: *“ My Lord, it is n matter of congratula-
tion that the Bill has been brought into line with section 27 of the English
Statute relating to patents, and I may bc permitted to say that the entire
credit for bringing it into line with the English Statute is due to the Hon’ble
Mr. Robertson who is in charge of the Bill. All the moreso, my Lord, as at the
moeting of the 8rd January last, whon the Bill was referred to the Select
Committee, the Hon'ble Member held out no hope that the Bill would be
amended in the direction indicated.

“ My Lord, the question was not without difficulty. When scotion 27 of the
English Statute was cnacted, it was passed not without opposition. There was a
body of opinion that predicted that i1f such a clanse were introduced it would
retard the industrial development of the country—it foretold all kinds of evil
to British prosperity. The lead was taken by the Association of Patent Agents
in England, and since the passing of the Act that Association hasbeen strenuous
in its endeavours to get the section modified or repealed. It urgod that before
revocation were granted the applicant, that is, the porson who applies for the
revocation of the patent, should prove that, ‘lhe had applied far a license
to manufacture in the country and bhad been refused, or that unreasonable terms
had becn proposed.” Recenily, at a meeting of the Congress of the Inter-
national Association for the protection of Industrial Proporty held at Nancy in
October 1009, a resolution was passed to the cffeet that ‘ forfeiture should not
be pronounced when the patentee can prove that he has sent to the manu-
facturers likely to be interested in the patent offors of a licensc on reasonable
terms which they have not accepted.’ BSuch are the endeavours which are
being made even now to have section 27 of the English Statutec amended.

 On tho other hand, there was a large body of influential opinion for the
enactment of such a clause. A deputation waited on Mr. Lloyd George, with
representatives of more than a hundred Chambers of Commerce in the
United Kingdom, and a large number of Members of Parliament, represen-
tatives of various industrial associations and of the operative classes. All
these waited upon Mr, Lloyd George and urged that this compulsory working
clause should bo introduced in the English Statute, as has been done in other
countries. After weighing all the arguments—pro and con—Mr. Lloyd George
came to the conclusion that the clause would encourage British invention
and E;omote British industry and that it would prevent the Patent laws
from being used for the suppression of British industrial development.

* My Lord, it is only a very short time since the Statuto was passed and
still it is conceded by the opponents of the mecasure that in consequence of
this section there have been several industries introduced into the United
Kingdom by foreigncrs owning British patents and starting manufactures
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there. In the Jong address rocently delivered by Mr. Tinray as the President
of the Yatent Agents’ Associntion, be pointed out - that ‘in Aunstralia and Tndin,
two of the most important British Colonics, they are actually intvoducing
similar provisions fo those contained in the Act of 1907, which will affect
British manufacturers more than foreign manufacturcrs, heeause British
subjeets apply for more patents in the Colonies than do foreign subjects.’
This gives us somo clue to the nature of tlic opposition raisod to section 27
of the English Statute. Taking all these conilicting opinions into consider-
ation, the present section—eeetion 25 —has been very carefully drafted, and
the safeguards laid down in the Bill before a patent is revoked are those : —

“that the applieant is prepaved and is in a pusition to manufacture or carry on the
potentid artich: or process in British Indin;

and that the patentee refuses to grant a license on reasonable terms.”

“ Tn other words the conditions laid down go to meet the views of those
who are opposed to section 27 of the English Statute. 1 heartily congratulate,
therefore, the ITon'ble Momber in charge of the Bill for introducing this
section in the present Bill,

“1 must confess, my Lord, that T am not equally fortunate in regard to the
other suggestion that I have made, viz, that the Governor General in Council
should be relieved of the duties that are sought to be imposed upon him under the
Bill. Howevcer, as the patent business in this country isstill inits infancy, not
much hardship would likely be caused by the duties being undertaken Ly the
Governor General in Council, as is proposed in the Bill. But I darcsay that as
the business grows larger it will be found ore convenient and just that
the duties pronosed to be laid on the Governor General in Council should be
transferred to the law officers or to the High Court, as is done in England,

“ With these remarks, my Lord, I heartily support the measure that is
proposcd to bo passed into law today.” _

The Hon'ble Mkr. MapGE: * As onc of those who advocated the intro-
duction of the revocation olause, I would not merely thank the Hon’blo
Member for having done so, but also congratulate him on the excellent pre-
cautions that have been taken in section 23 to meet all the possible abuses that
might have crept in in consequence of that section.”

The motion was put and agrced to.

The Hon'ble Mz. RoBerTSON moved that the Bill, as amended, be passed.

The motion was put and agreed to,

CRIMINAL TRIBES BILL.

The Hon’hle MR. JENkINs: “ My Lord, I move that the Report of the
Select Committee on the Bill to amend tho law relating to the registrni.ion,
surveillance and control of Oriminal Tribes be taken into consideration, When
I presented the Report of the Selcct Comnmittee I explained all the alterations
that had been made, and I have nothing further to say on the subject.”

The Hon'ble LieuTENANT MALIK UMaR Havar Kman: “My Lord, hav-
ing served on the Select Committee of this Bill, [ want to offer a few remarks.
There are s0 many criminal tribes which I know of and also their move-
ments that I venture to say with some confidence that this Bill will be a great
improvement on the previous one.

“Many of my ions along with those of others, as willbe seen from
the Report of the Beleot Compmittee, have been already cmbodied in the Eill as
it now stands. I intemded to move an amendment relating to members of scoret
societics and of linked ‘gangs’ of cattle-lifters. My object in thinking of
moving such an amendment was to bring under the provisions of this Bill two

classes which are far more da us and mischievous than any othor that
could possibly be imagined under the Criminal Tribes Act.
“ As the anti-British nda is now on foot, there are many societies

which have been formed wi o common object of committing violence or
murder, as unfortunately hippened only tho other day, or of wandering in
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military lines or clsewhere in the country to preach sedition.  As these have
got a common ohjeet, they ean easily e termed * gangs,” and as the offences
are non-hailable, their members can casily be brought under the provisions of
seetions 2 and 3 of the Bill.

“T intended to move the addition of a separate sub-seetion only with a view
to make it clearer and more forcible; but as it is alrcady covered by the Bill,
I have not- put forward the mmendment,

“As to the linked * gangs’ of cattle-lifters, though the members compos-
ing them do not make up a ‘gang’ in a single district, all of them taken
colleetively in the different districts do make np a *gang’ under this Bill,
They are so organised that they can send livestoek, for instance, from Bikanir
State to Dera Ismail Khan, or wice sersd, a distance of hundreds of miles,
This makes it impossible for the veal owners and the authorities to cope satis-
factorily with sueh eriminals, The way in which the system is run’ is ealled
Russa system. Supposing there are four distriets «ide by side, each, say, sixty
miles brond. Then there need be only three men in cach distriet linked
together and living apart from one another at a distance of 20 miles to
carry cattle to 200 miles from the place from which they are oviginally
lifted. ‘Things which fall into one man’s hands are taken by him to o
distanee of 20 miles to the second man, the second man takes them to
the third, and the third man farther on to another d'striet, and so on.  This acts
automatically like the relays for a mail carringe.  The eattle-lifters do it so
cffectively that the owners have given upall faith in the police and do not report
cattle-thefts to the police-stations; but rather go to the samne cattle-lifters
1o ask for the stolen preperty, who generally, by taking considerable sumns of
moncy, return it tothem. Now, my Lord, these three persons in a district,
living 20 miles apart from one another, may not he termed o ‘gang’; but
if all the persons so linked in the diffevent distiiets ave taken together, they
are surely a ‘gang’ under the provisions of this Bill. Thus snch men also
are members of criminal tribes under seeticms 2 and 3 of the Bill. T intended
to scparate them from the rest in order to make the matter perfectly clear.
But ns it is already there and especially becanse I have heen assured by the
Legislutive Dejartment that wembers of seeret socicties and of ‘gangs’ of
cattle-lifters can be eficiently dealt with under the Bill, I have refrained
from putting forward any amendment. And T have made these remarks
with a view to invite the particular attention of Magistrates to this matter and
in order that it may remnin on the record.

“ Some of the Magistrates who administer the law eannot, owing to stress
of work, always go through the Objccls and Reasons along with the speeches
on a Bill so us to be able to understand the real objeet of that law, and are thus
now and then apt to make mistakes. If, therefore, a point is made quite
clear by a speech, it will never do any harm, but on the contrary, is certain
to do good.

“The one thing that I am particularly glad to notice is that though
this Bill is mot directly intended for one of the purposes, {ct it will do an
immense amount of good in that particular direction. What I mean to say
is that when these tribes are restricted to o particular aren and cannot earn
their living in the criminal ways they have hitherto been following, they
will be obliged either to hecome regular labourers or to join the ranks of
agriculturists and help them in their work., Of both of these things we are
greatly in need. :

“ With regard {o the younz boys helonging to eriminal tribes, as I have
already urged in the Select Committee, all these boys, to whatevor reformatory,
ete., etc., they are sent, should be hrought up, till they attain their majority, in
the respective religions in which they have been horn. I have no doubt that
this will be caret‘uflly observed.

“Many discretionary powers, which now vest in the Governor Genernl in
Couneil, could ha‘ve well been left to Local Governments, The present systein,
I am afraid, will entail some waste of time of the highest authority.

1 should bave also liked, my Lord, to add to section 24 () the words
‘any other non-hailable offence’ after the word ‘robbery’ in order to gire
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a wider scope to the scelion, knowing that there are many offences worso than
robbery. ut, as 1 gnve no notice of this amendment, it only rosts with the
Hon'ble Member in c¢harge to add this if he thinks it will be an improvement.
I asked, my Lord, while in Select Committee, to change the words * Queen’s
coin’ into ¢ King's coin’ or to use both the expressions. It is an ordinary
matter ; but, if there is nothing illegal about my sugzestion, I would still urge
that the alteration proposed by me should be made.

“ In conclusion, T would urge that in exorcise of their powers under this
law Magistrates should bo sufficiently lenient towards landholders or headmen
who sometimes fail to report about the members of criminal tribes and their
movements. It is very easy for these people to disguiso themselves or escape
observation, and much harm will not be done in showing leniency if it is seen
that the failure to report has not been intentional.

“ With these fow romarks, my Lord, I beg to say that this Bill be passed,
even if my few suggestions are not accepted.”

The motion was put and agreed to.
The Hon'ble MR. JENKINS 1noved that the Bill, as amended, be passed.

The Hon'ble Mr. GoguaLr: “ My ILord, I had no intontion of speaking
to this motion, but certain remarks that have been made by the Hou’ble
Lieutenant Umar Hayat Khan cannot be allowod to pass unnoticed, and that is
why I risc to offer u few observations. I am not quite sure that I have
correctly understood the, Hon’ble Member, but if I have, I think that he
has inade statements for which there is really no justification in the clauses of
the Bill which we are considering. I think the Hon'ble Member said
that this Criminal Tribes Bill would also cover the case of political preachers

‘who create unrest, members of secret societies, and so forth. Now, this very
question was raised in Belect Committee by the Hon’ble Member. Ho then
proposed that the Bill should be made applicable to sanyassis, members of secret
socletios and such others, and there was a disoussion, and he was told that the
clauses of the Bill were intended only for members of criminal tribes, that
sanyassis were not members of such tribes, that even members of secret
societies oould not be described as members of criminal tribes and that there-
fore the Bill could not apply to those cases. Having been told so, and the
Solect Commitlee having held that view, I amn surprisod that the Hon’ble
Member should stand up in this Council and put the interpretation that he has
Imt. on this Bill. Of course, no one is bound to take the Hon'ble Member's
aw seriously, but if his statement is allowed to pass uncorrected it would create
-8 wrong impression in the mnind of the public and produce mischief; and I
therefore have thought it necessary to make these few observations.”

The Hon'ble Mr. JENKINS : ““ My Lord, what the Hon’ble Mr. Gokhale said
is perfectly correct. The question of the possible application or misapplication
of an Act of this kind to secrct socicties was discussed in Belect Committee,
and, apart altogether from the propriety of such action, there is this difficulty.
Before any persons can be registered as belonging to a criminal tribe, it is
necessary to define them. You must have somo definitions which will apply
to every person whom you propose to class as a member of that criminal tribe,
‘When societics are formed consisting of people of many different classes, with
many different religions, it is impossible to reduce all of thom to any common
denominator, and for that reason it is quite impossible, even if we wished to
provide for such a thing, that an Act of this nature should apply to secret
societics. The same remark applies to the case of cattle-lifters which the
Hon'ble Member has mentioned. In so far as thoy belong to distinet tribes,
as t::a? very often do both in the Punjab and in 8ind, they are when necessary
treated as criminal tribes ; but when you have an association of cattle-lifters
drawn from a large number of sources, a sort of Robin Hood gang, then of course
it is quite impossible to deal with them under this Act. I think it is necessary
to make this statement in order to avoid any wisapprohension.”

The motion was put and agreed to.

The Hon’ble M. JuNKINS moved thatthe Bill, as amended, be passed.

The motion was put and agreed to.
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INDIAN PORTS (AMENDMENT) BILL.

The Hou'ble Mr. BurrLeEr:—*“My Lord, 1 beg leave to move that the
Report of the Beleot Committee on the Bill to amend the Indian Ports Act,
1908, be taken into consideration.

“The Report of the Select Committee is in the hands of Hon’ble
Members, The provisions of the Bill have at no time boon the subjeot of
criticism, and on cf\' two small verbal corrections were made in 8Select Committee.
They were of such a trifling character that it was not thought necessary to
republish the Bill, and since the Beloct Committee have concluded its delibera-
tions no further suggestions have been made. I have thereforo nothing more
.u) say.l'

The motion was put and agreed to.

The Hon'ble Mr. BurLEr moved that the Bill, as amended, be passed.

The motion was put and agreed to.

INDIAN TRAMWAYS (AMENDMENT) BILL.

The Hon'ble Bir T. R. WynNE:—*“ My Lord, I beg to move that the
Report of the Belect Committee on the Bill to amend the Indian Tramways Act
of 1886 be taken into consideration.

“The Bill isa very short one and merely provides that the provisiona of
the Tramways Act of 1886 be mado applicable to monorails as well as to tram-
ways worked by electricity.” - -

The motion was put and agreed to.

The Hon'’ble Brr T. R. WyYNNE moved that the Bill, as amonded, be passed.

The motion was put and agreed to.

INDIAN FACTORIES BILL.

The Hon'ble MRr. CrLark: “ My Lord, I rise with your permission to
make a brief statement in connection with the Factories Bill. The Hon'ble
Mr. Birkmyre handed in yesterday certain amendments to the Bill which he
proposes to move when it comes on for its final consideration in Council
towards the end of the present month. In view of the importance of those
amendments and the weight attaching to any proposals put forward by the
Hon'ble Mr. Birkmyre, wlo, as Your Lordship is aware, is in a special degree
the representative of the jute industry on this Council, it seems desirable
that attention should be at once called to these amendments in order that
before the final stage of the Bill is taken ample opportunit mag be Fven for
their consideration and criticism, not only by Hon’ble Members but also in the
country at large. The text of the pm]iioae amendments will be printed and
circulated with as little delay as possible, but the importance of ma.kinlg them
genera.lly known, I think, justifies my taking up the time of Council for a

ew minutes.

“It will be remembered that certain Members of the Select Committee
appointed to consider the Bill, including some of those Hon’ble Members who
specially represent in this Council the interests of the great textile industries,
attached to their signatures to the Report a miaute expressing their dissent
from the clauses in the Bill relating to the restriction of the hours of work
of adult male operatives in textile factories. The Hon'ble Mr. Birkmyre
was among those who signed the minute of dissent and the amendments which
he now puts forward contain, I presume, alternative suggestions on the part
of the jute, and possibly of the other textile, industries. These suggestions
are as follows :—In the Bill as it stands the hours between which a textile
factory is allowed to work under clause 29 are 5-80 A.M. to 7 p.M. These
hours, which are also the prescribed hours betwern which women and children
are allowed to work, were adopted in accordance with the recommendation
of the Factory Commission. The Hon'ble Mr. Birkmyre Yxﬁom that these
hours should be altered to 6 o’clock in the morning and 7 o'c in the evening,
including a corresponding alteration in the hours of women and children.
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Clause 21 of the Bill, it will be remembered, prescribes a compulsory half-an-
hour’s Btop?a of all work after every six hours’ working. Consequently
the effect of these amendments, if I understand the proposal correctly, would
be as follows :—Work would begin at 8 A.M.; there would be a stoppage at
noon for the compulsory interval of half-an-hour; work would recommence at
12-30 and stop at 6-30 p.M. for the second compulsory interval of half-an-
hour, which would bring the day up to 7 o'clock, after which work is not
allowed. Or mills might prefer tq give a full hour’s interval at 12 o'clock,
as some do now, or two half-hour stoppages in the course of the day, and
would then be able to work up to 7 p.M. 1nstead of stopping at 6-30. The
effect of these amendments therefore would be to establish a 13-hours factory
day instead of the 13}-hours factory day prescribed in the Bill as it now
stands. From ‘these 13 hours, two half hours will have to be deducted under
the provisions of clause 21, leaving a working day of 12 hours. The Hon'ble
Mr. Birkmyre then proposes to move the omission of clauses 28 and 81, which
contain the specific limitation of the hours of adult labour in textile factories.

“ The Hon'ble Member also proposes an amendment to clause 82 of the
Bill which provides that no bhild shall be cmployed in any textile factory for
more than six hours in any one day. The Hon'ble Member proposes that
the six hours should be ipcpeased to 64. Considerable objection was taken
in Sclect Committee to the limitation of children’s hours of labour to six. Tt
was urged that the children’s six-hours day would prove highly inconvenient
in jute mills where the wqrk is carried pn by shifts and where the machinery
will be running gontinuously for the whole 13} hours during which, under the
provisions of the Bill, women and children may be employed. The representa-
tives of the industry pointed out that two sets of children working six hours
each would cover only 12 hours instead of the full 134 hours during which
the mill would be running, thus necessitating the employment of a third shift
to cover the remaining hour;and a half. I presume that it is with a view to
remove this grievance that t.l}e Hon'ble Mr. Birkmyre proposes to increase the
children’s hours of labpur to: 8} hours; since two shifts of 64 hours would fit
in with the factory day of1 h?ura which he proposes under the amendments
already described. AR R : '
“ I hope I have ma_ﬂ’e thege proposals clear. If I understand them correct-
?', briefly summazrised, th Inu_unt to’this : that clauses 28 and 81 providin
or

the direot and specific limitation to 12 hours of the working hours o
adults in textile factories should be omitted, and that clause 29 should be
amended so as to limit thefabtory day to 13 hours, instead of 18} hours, begin-
ning half an hour later than'is prescribed in the Bill as it now stands. It is
intended, I gather, that the compulsory half hour stoppage after every six
hours working would then secure tiat not more than 12 hours should be worked
in the day. At the same time it is proposed, presumably in order to fit in
with the scheme of 13 hours in those mills that are worked by shifts, that the
hours of labour of children, which would also of course begin half an hour
later than is now presoribed in the Bill, should be extended from 6 to 84 hours
in the day. There are also certain consequential alterations which need not
be mentioned here. \

‘It is of course impossible. for the Government of India to express any
opinion at the moment upon these amendments. It is unfortunate perhaps
that they should have been put forward at so late a stage instead ofpﬁaving
been submitted for consideration by the Select Committee, but they have
clearly becn framed in’a spirit of moderation and with a genuine desire for
effecting a settlement of this difficult and contentious question. Government
will lose no time in obtaining the opinions of Local Governments on the sub-
ject, and they will undertake that the whole matter shall be most carefully
examined before the final stage of the Bill is reached.”

The Hon’ble MR. BrRkMYRE : “ My Lord, with your permission I would
like to say a few words chiefly' with a view to explaining the late intro-
duction of the amendments tothe Factories Bill of which I have just given
:fticé lang the purport of which has been so lucidly explained by the Hon'ble

r. Clark, '
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“ Obviously the first thing which will strike Hon’ble Members is why those
amendments were not brought forward for discussion when the Bill was
before the Select Committee.

“ As is well known, the most contentious point in the Bill was the question
?f arbitrary direct limitation of the working hours of adult males in textile
actories.

“ Sharing the fate of many difficult problems, the discussion of this point
was postponed till the last. Needless to say many suggestions were put for-
ward of all of which, while admitting the fact that 12 hours was a long enough
day for any worker, endeavoured to overcome the objectionable legislativo
interference with the rights of individuals. All suoﬂx suggestions proved
unworkable on discussion and the solution as embodied in the amendments
now handed in occurred to me too late to enable the Select Committee to
consider it. As the Hon'ble Mr. Clark has said, this point has proved a
difficult and contentious one, and the knowledge of how anxious the Select
Committee were to arrive at a suitable compromise must be my excuse for
bringing the matter up at this late stage. The Hon'ble Mr. Clark has fully
explained how the adOﬂtion of those amendments will bring about an auto-
matic limitation of 12 hours work for adult males in textile factories. The
Hon’ble Member has alse explained how the adoption of a maximum 84-hour
day for children will enable those mills which wish to take full advantage of
a 13-hour working day to employ only two shifts of children. This would be
the only practical and effective method of working children and I would also
point out that it would greatly facilitate in?ection. MK Froposals being in
the nature of a compromise can only be considered as a whole and if accepted,
the advantage to all labour, especially to women and children, is emphasised
in the later hour of beginning work. This is a point very strongly brought
out by the Factory Commission and later urged by independent sources, and
is worthy of great consideration. The disadvantage to the industry which
I have the honour to represent and which is the only textile industry in India
working with the shift'afystem, to any great extent, will be the curtailment of
the working day by half an hour. Against this however is set off the dele-
tion of the fixed limitation to which we have so strongly objected and the
extra half an hour for children to which reference has already been made.

“ 1 trust, My Lord, the amendments will not onlfy receive the support of
&'l those interested in textile factories, but also the favourable wnsigeration
and support of Government when the Bill comes up for final discussion.”

BIRTHS, DEATHS AND MARRIAGES REGISTRATION (AMEND-
MENT) BILL.

The Hon'ble Mr. BuTLER: “My Lord, I beg to move for leave to
introduce & Bill further to amend the Births, Deaths and Marriages Registra-
tion Act, 1886. The object of this small Bill is to facilitate registration by

ing it less irksome.m Atbprescnt the law requiretcb glomnn.l nt.t&::dunce tf.i
report at the registry office, but it is now proposed ispense wi TSONS,
attendance and to allow notice of births nnI:l deaths to ;[;e given in 11:fril;in;;;.
The opportunity has also been taken to delegate to Local Governments certain
rule-making powers at present vested in the Government of India.”

The motion was put and agreed to.

The Hon'ble Mz. BuTLER introduced the Bill, and moved that the Bill
together with the Btatement of Objects and Reasons rolating thereto be
published in English in the Gazette of India and in the local official Gagettes.

The motion was put and agreed to.

INDIAN UNIVERSITIES (AMENDMENT) BILL.

The Honb'le M=z. BUuTLER : “I move for leave to introduce the Bill further
to amend the Indian Universities Act, 1004. This also is a small and non-con-
tentious Bill. At the present moment, in the Allahabad University 10
Fellows can be elected either by the Scnate or by the registered graduates, At
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prosent they arve actually elected by the Scnate. The law does not allow them
to bo elected partly by the Senate and partly by registered graduates. ~ The Bill
has beon framned with u view to permit this. It will then be at the discretion
of tho Chancellor to direct that they shall be elected either by the Senate or by
the registered graduates, or partly by the Senate and partly by the registered
graduates. T do not anticipate that thore will be any opposition to this measure,
8o I will not detain tho Council further.”

The Hon'ble Paxpir MapaN MoraN Maraviva : “ My Lord, when
the Universitics Act was passed, the legislature provided that 10 Fellows should
be elected by the SBenate or by registered graduates, In the three Provinces in
which Univorsities had been established at an earlier period than at Allahabad,
t.e., in Calcutta, Bombay nnd Madras, registered graduates had the privilege
of clecting 10 Fellows of the University conferred on them by the Aect. In
tho caso of the Universities of the Punjab and Allahabad, it was provided that
10 Fellows might be elected by the S8enate or by registerod graduates when the
Chanccllor of the said Universities extended the privilege to such graduntes.
My Lord, the privilege was extended some time ago to the graduates
of the Punjab, and the registered graduates of the Punjab eloct 10 Fellows
of the Scnate of the University. Bo that of the five Universities in existence
in India at present four now allow 10 Fellows to be elected by registered
%;-adualcs. The graduates residing within the iiurisdiction of the Allahabad

niversity have not had the good fortune yet to have this privilege extended to
them. It is mo doubt in the power of the Chancellor o? that University to
allow 10 Fellows to be elected there also by registered graduates as has
been done in the case of the Punjab. But, my Lord, in spite of soveral
ropresentations made by the Provincial Conforences and other bodies, it has
not been the good fortune of graduates in the United Provinces to be
allowed to exercise the privilege which their fellow-graduates in other
Provinces do. ,

“ The proposal which has been brought forward now seems undoubtedly to
be unexceptionable, because jt proposes to give us something where at present
we have nothing of ‘that privilege. "I'hat is to say, if it is permitted that the
Chancellor might allow 10 of the Fellows to be elected partly by the Benate and
partly by registered graduates, the graduates may havea chance of electing some
of these Fellows at least. My Lord, I venture to think that I represent the
views of many graduatesin the United Provinces when I say ‘that they
would have preferred to wait a little longer to enable the Chancellor to be
satisfied that the graduates of the United Provinces should be allowed to
exercise this privilege, and to allow 10 Fellows to be eleoted by them, rather
than to have a change made in the existing law in order to enable the Chan-
cellor to allow less than 10 to be elected by them. They have waited for many
years and they would have been content to wait a little longer in the hope
that probably after a short time the privilego would be extended to them. ’

“T do not know, my Lord, what further to say about the Bill. It no doubt
improves the chance of graduates being allowed to exercise a priviloge which
they do not at present exercise, but under all the circumstances of the case I
cannot say that I welcome the Bill.”

The motion was put and agreed to.

The Hon’ble M. BuTLER introduced the Bill, and moved that the Bill
together with the Statement of Objects and Reasons relating thereto be publish-
ed in English in the Gazette of India and in the United Provinces Gazette.

“The motion was put and agreed to.

CO-OPERATIVE BOOIETIES BILL.

The Hon'ble Mr. Camryin: “My Lord, I beg to move for leave to intro-
duce a Bill to amend the law relating to Co-operative Credit Booieties. When
Bir Denzil Ibbetson introduced tho Co-operative Credit Societies Bill in October
1903, he remarked : ‘I believe that it would be hard to exaggerate either the
imgurtance or the diffioulty of the exgcriment upon which we are about to
embark. I feel by no means certain of success. And if we do achieve success,
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T do not expect to find in it a panacea for all the diffieulties of the Indian
cultivator. But I am convinced that if we can succeed in inducing him to
combhine with his fellows to utilise their colleetive credit for the benefit of each,
we shall have done a great deal to lossen those difficulties and to improve his
condition. At any rate, I hold it to be the bounden duty of Government to give
the éxperiment a fair trial, and to do all that lies in its power to make
it successful. But it must he vemembered that succoss or failure lies
in other hands than ouvs. We can do nothing of ourselves. We can offer
encouragement, advice, legal facilities, and executive and financial assistance.
Tt is for the people to decide whether they will avail themselves of our
offer.” The offer has been made to the people, and by the people it has
been accepted. While the present Act was under discussion in Council
many fears were oxpreased. There was, said one Indinn Member, the
want of that one essential quality, namely, co-operation, which has becn a
prevailing defect of the Indian character from a long time and the cause of many
evils. Another Member held that insistence on the prineiple of unlimited linbility
was likely to kess away from the new societies those very classes whose help and
co-operation would be indispensable. This Member also held that insufficient
provision was made for financial resources, and that the absence of some sum-
mary procedure to recover the debts due to societics, was likely to intorfere with
their success. Notwithstanding all these doubts and fears, co-operation has
established its footing in India. While the movement ia still in its infancy,
yet it is a robust and vigorous infancy which gives great promise for the
future. It has been fou‘:g that the root of the matter does exist in India, and
that Indians will co-operate, that unlimited liability is not a bugbear, that
societies are succeeding in attracting capital, and that they have not found
the absence of a summary procedure an insuperable difficulty in the way of
collecting their debts.

* According to the last figures available, there are now 8,456 urban and
rural societies with a membership of 226,068 persons, and with a working
capital of Rs, 1,08,27,748 ; of which, I am glad to say, only Rs. 7,21,775 comes
from Government. This is the result of 7 years’ working. In Germany
there were only 1,729 Oo-operative Oredit Bocieties working in 1890, 28 years
after the first Prussian Co-operative Law was passed. In Austria the
co-operative movement commenced in 1878. After 17 years there was only
one Raffeisen Bank for 181,000 inhabitants. Here, excluding Native States,
we have already in 7 years got approximately one rural Oo-ogemtive Bocietg to
just over 70,000 people. In Italy the first rural bank was founded in 1888,
and it took 24 years to bring the number up to 1,481. Beven years after the
movement had commenced, there were only 44 banks. Making every allowance
for differences in membership of the societies and for the fact that India haa
benefited by the pioneer work, specially, of Gormany and Italy, and that the
pioncer work has been done hereby the Btate and not by individuals fighting
against the State, yet the figures I have given testify to an extraordinarily
rapid advance.

“It may be asked why, if the movement has heen so successful
under the existing Act, not remain content with it? My answer is that
it is largely owing to the very success of the movement that a new
Act is required. The success of co-operative credit societies has paved the
way for co-operative societies formed for other purposes, and it is difficult to
fit them into the provisions of an Act which was not intended for them.
In snyi.ufié?s I cast no reflection on the framers of the present Act. It
was deliberately resolved to limit the Act to credit societies, and the decision
was a wise one, while the scheme was in the experimental stage. But now
that the co-operative movement is well establishcd, it is clear that provision
must be made for co-operation not merely to borrow, but also to pmcﬁue and
produce. Moreover it is essential to provide, as I will show later on, for the
union of societies in larger bodies 2o as to secure a large measure of non-official
inspection and control and to facilitate the raising of funds. Seven years’
experience has brought to light many minor defects in the Act. The
question of the amendment of the Act was very carefully considered
before the Legislative Department undertook the drofting of this Bill,



e

L

262 CO-OPERATIVE SOCIETIES.
' [fr. Carlyle.] [1sr Marcr 1911.]

Two annual conferences have considered what changes are needed, and
Local Governments have been oconsulted on a rough draft of a Bill framed
at the Conference of 1009.

“I will to-day only mention those points in the Bill which are of special
importance. I have already touched on the need of providing for Co-operative
other than merely Credit Soocieties, and I need say no more regarding this,
Another important change relates to the classification of societies. Under the
existing Act the classification of societies deponds on whether or no the members
of the socictics are mainly agrioulturists, The main division is into
rural and urban societies. In & rural society not less than four-fifths of the
members must be agriculturists. In an urban society not less than four-fifths
of the members must be non-agriculturists ; and in a rural society, save with
the special consent of the Local Government, the liability of the members is
unlimited. This classification was objected to at the time by many critics,
notably by Mr. Wolff, and experience has shown that the critics were right.
Bir Denzil Ibbetson, when introducing the Bill, pointed out that in the
case of rural societies, unlimited liability was best suited to the agricultural
clagses to whom such societies.are confined, and no doubt it is generally the

* case that unlimited liability is, best for & society of small agriculturists, as it

. healthy and successful

ensures caution in admission to membership and strict control over the manner
in which loans are spent and the purposes to which they are devoted. All these
oconsiderations, however, apply! with equal force in many other cases; take for
instance a small society of weavers working together in one place whether in
the town or in the country., Again, a rural society may consist of & num-
ber of well-to-do people who gould derive great advantage from co-operating
but who are not prepared to pndertake unlimited liability for one another’s
debts. The true distinction appears to be between limited and unlimited
societies. In many cases urbpn societies should be unlimited. In some cases
there is no reason why rural societies should not be formed of limited liability.
*‘ There is likely to be more difference of opinion regarding the provisions
of section 28 of the Bill, tting of ithe distribution of profits on certain
oonditions to members .o} ¢ etieq ‘of junlimited liability. The distribution
of profits is permitted 'even jurider the present Act, but the stringency of
the provisions has been much relaxed.. :[t. will, T think, eralllv‘ be recognised
that the inclusion of provisiong for the glivision of profits to the members of

' unlimited co-operative sqoieties ténds to'bring in influences dangerous to the

true co-operative, spirit. . Wé ;must, however, accept facts, and not insist on
ushing too far our,co-operative idealism. Especially in the Punjab and in
urma it has been found that the,possibility of obtaining shares in a society
with the prospect of ultimately participating in the profits has induced many
who would not otherwise, have done so to join the movement.
“ The last change in the law I propose to notice—and itis one of very great
importance—is that which provides for the possibility of grouping all societies

. into unions. I will very briefly indicate the great importance of this matter.

It is not at all unlikely that it may appear to many who are not acquainted

. with the subjeot that it is for the Government to provide for the inspection

of societies, and that Government might well be more liberal in its assistance
in the shape of loads. In m{ view it is of the utmost importance to the

" development of the movement that Government
interference and help should be reduced to & minimum. We have, on the

. whole, been. very fortunate so far in securing for the development of the
/ movement officers who' have thoroughly sympathised with and who have a

thorough grasp of the principles of 'the .whole movement. But if co-operative
eocieties develop in the future as fast as they have done in the past, andif
Government control continues to be as close as it is at present, sooner or later
the whole business of inspection ‘must become departmentalised. In dealing

" with co-operative societies a mere “ knowledge of rules is useless. Mere mech-
» anical inspeotion and control would:destroy and not build up the co-operative
. spirit. It is possible to get a few.officors with the necessary gifts and know-

ledge, but if the number of officers to be appointed were large, such special

seleotion would ultimately become impossible; and anythingin the nature of
Government control by officers appointed ex officio, and not specially selected,
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is almost bound in the long run to be injurious. On the other hand, if
co-operative societies join together to form unions, each of these unions should be
able to provide from among their members some men with the necessary know-
ledge and enthusiasin to guide those who require help. The business of the unions
will be not merely to obtain funds to finance the societies belonging to them, but
to see that the societies are conducted on right lines and are not endangering the
stability of the wholo union. Unions, such as I have described, are also essential
to bring co-operative societios into touch with the money market. In man
cases, the village socicties attract loans locally. But more than this is roquirm{
and it is of great importance, for soveral reasons, that the village societies
should be in touch through their unions with a larger moncy market. Among
other reasons it is necessary to equalise the demand and supply of loanable
capital at different seasons. Probably some may sny, ‘ Why should not
Government itself advance the money P’ The money is safe, and it can be lent
at rates which would make the transaction one from which Government would
actually IJqr":)ﬁi:. I may at once say that personally I have nodoubt that Govern-
ment could lend, and lend without loss, on a very large scale. But leaving
aside the fact that Government cannot take out of the hands of private persons
the financing of the agriculture and petty trade of the country, were it
to embark on such loanson a large scale, the advances would necessaril
be made on more orless hard and fast rules. On the other hand, if
societies are obliged like any ono else to borrow in the open market, their
creditors will exercise a very powerful, though frequently indirect, influence on
aho b;;iness mothods of the societios and on the objeots to which loans are
ovoted.

“1 do not propose to-dn{r to go any further into the minor details of the
Bill. They will, I have no doubt, along with more important Jointa. be care-
fully scrutinised at a later stage in Belect Committee with the belp of any oriti-
cisms we may receive after the Bill has been published.”

The motion was put and agreed to.

The Hon'ble Mr. CarryLE introduced the Bill and moved that the
Bill, together with the Statement of Objeots and Reasons mh:clif there-
to, be published in the Gazette of India in English, and in the ] official
Gthlar.e_kttgs in English and in such other languages as the Local Governments

ink fit.

The motion was put and agreed fo.

SPECIAL MARRIAGE (AMENDMENT) BILL.

The Hon'ble BABU BHUPENDRANATE Basu moved for leave to introdace a
Bill to amend the Bpecial Marriage Act, 1872. He said :—

“ May it please Your Lordship—In introducing this Bill which stands in
my name shnﬁ.l take the liberty to place before the Council very briefly the his-
tory of the law which at present governs i between persons who are not
married according to the orthodox rites of the religion in which they were born.
I shall deal Erincipally with the question of Hindu marringes, with which I
mugt say at the outset I am primnarily concerned: it is well known that
iage is a sacrament with the Hindus ard am«ng the higher castes of Hindu
society is performed according to rituals which have in all essentials come down
from the Vedic times: their very age apart from their source invests the marriago
tie with a peculiar sanctity in the eyes of the Hindus. After the Vedic ages,
coming down through circling centuries, these marriage rites have taken the
hue, 51 h not deeply, of the religious beliefs of the time through which they
have ,and we have now the observances of the Pauranic period interming-
ling with the simple rites practised by the ancient Rishis,the ancestors of the
Hindu race.

* Hinduism, like other great religions of the world, has had its dissenters from
time to time : the Jainas, the Buddhists, the 8ikhs have had their own marriagg
rites, and minor sects have also adopted variations recognised in their own
Enicular communities ; but difficulties arose with the stereotyping of prevalling

indu practices during the British period : Law Courts gave gidity to existing
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customs, and Hinduism to some extent lost its innate vitality and Hindu prac-

tices ceased to yield a quick response to changes necessitated by a change in the
environments of Hindu life.

“Early in the Ninetecnth century Raja Ram Mohan Roy revived in
India the doctrine of the Unitr of God and appealed to the sacred books
of the Hindus themselves, to the Vedas and the Upunishads, for tho realisation
and confirmation of this high ideal of religious belief. He founded what
is now known as the Brahmo Samaj of India in the year 1830, and his great
porsonality soon attracted to it many earnest and thoughtful men from among
the Hindus ; for some time tho mewmbers of the new sect, who called them-
selves Brahmos, worshippers only of Brahmu or the SBupremo Being, conformed
to the social and religious observances of the Hindus, omitting more or less
what to them seemed repugnant to the ideals of their faith. With the
increase in their numbers and under the driving force of the genius of Keshub
Chunder Sen, the Brahmos evolved out of the ancient rituals of Hinduism
ceremonials to suit their special needs: not only did they abandon a sub-
stantial part of the old ritual, but they went further and, disregarding the
i limitations of caste, introduced intermarriage in their own community.
- Naturally great misgivings arose as to the validity of these marriages. For
many centuries the practice of intermarriage between members of different
castes had ceased among the Hindus, The Brahmos obtained the opinion of
a distinguished lawyer, then practising in the Oalcutta High Court, Mr. Qowie,
the then Advocate General, who gave it as his opinion that the marriages
contracted by the Brahmos would not be looked upon as valid in a Court
of law. In this state of things, the Brahmo community approached the
Government of India for & marriage law which would validate their marriages,
and in 1868, Sir Henry Maine, the greatest jurist who has ever held office
a8 a Law Member of the Government of India, concurring with the
opinion of Mr. Cowie, introduced & Bill which was very simple in its
cﬂnmcter. As the Ohristian community of India Lad already their own
marriage registration law (14 & 156 Victoria, Chapter XL), under which
they could be married without the rites of any of tﬁe Christian Churches,
8ir Henry Maine excluded the Ohristians from his scheme, and confined it
to those who objected ‘to be married in accordance with the rites of the
Hindu, Muhammadan, Buddhist, Parsi or Jewish religions,” and he laid
down a few simple conditions for the validity of a marriage under his
measure : these conditions were: (1) presence of the Marriage Registrar; (2)
age of the husband should be above 18; (8) age of the wife above 14, and if
below 18, consent of her guardian necessary; (4) parties not to be within the
- prohibited degrees of their own respective communities. Things in India move
slowly, and by the time the opinions of Local Governments had been collected
and the Bill was ripe for ennctmont into law, 8ir Heénry Maine had left the
scene of his labours, and his sucoessor, out of deference to the opposition that

i the Bill had evpked in certain quarters, modified the measure to some extent
and introduced a limitation which I now seek to remove : thislimitation is as
follows, viz., that the provisions of the law should only extend to those who
 did not profess the Christian, Jewish, Hindu, Muhammadan, Parsi, Buddhist,
8ikh or Jaina religions, and a form of declaration was introduced which had
: to be signed by the ies contracting marringe, which made the declarant
i say that he or she did not profess any of the religions nbove-mentioned. The
" present law, Act III of 1872, stands with this limitation. Now, my Lord, this
negation of all existing and known religions of India who seek to contract
these marriages is folt to be a hardship. The Brahmos naturally object to
» make the |;1we»pi1:|?s declaration : many of them believe that the religion as
. professed by them is only a purer form of the Hindu faith, and they derive
. their inspiration from the sacred writings of the Hindus, the Vedas and
the Upanishads. <We Hindus have no quarrel with them: our religion
is not confined to professions: we do not object to sccts, and so long as any
section of the Hindu community (doés not seek to broak away from it, the
Hindus, subject to limitations which they naturally impose for rotection
of the orthodox faith, do not deny to such section the right to live as an
integral part of the Hindu society.” The Vaishnavas of Bengal have their own
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liar practices and ceremonies and disregard not only the limitations of
caste, but also of creed. The Muhammadans have been known in the past to
embraco the Vaishnava faith. Many of them in times past have displu}'ud a
violent hostility to certain Hindu divinities: but the Vaisﬂum‘m have always
been tolerated by the Hindus and treated as a part of themselves ; their great
teacher Gouranga is looked upon as one of the holiest of saints, and by a large
and very devout section of the poople as an incarnation of God himself. Hindus
learnt and taught the lesson of religious toleration when the rest of the world
was red with strife. ‘I manifest myself to all who come to me whatever may
be the path they tread’ is the admonition that Srikrishna gavoe to his favourite
disciple centuries ago, and this has largely influenced Ilindu thought and
opinion in matters of religious belief. But while Hindu opinion is tolerant of
other faiths it is naturally sensitive to any departure from its own established
code of practices ; this attitude has beon its great safeguard in the past, and in
this view an objection may be taken to my amendment, that if carried into
law it will facilitate intermarriage and lead to an eventual disruption of
Hindu society. It caunot be denied that intermarriages between different
Varnas were prevalent in anocient India and ave recognised in Bmritis
and Banhitas, which make provision for sucoession to inheritance by
sons of wives of different d regulated according to the rank of
their mothers: even this rule of differentiation seems to have been an innova-
tion for the ancient lawgiver. Baudhayana lays it down generally that ‘in
case of competition of a son born from a wifelcn%' equal olass, and of one horn
from a wife of a lower class, the son of the wife of lower class may take the
ghare of the eldest, in case he be possessed of good qualities.” Manu, the
great law-]givar of the Hindus, sanctions the marriage of a Brahmin with
women of lower degrees though he reprobates the marriage of a Brahmin with
& Budra woman, a reprobation which shows that tho practice existed. Many
of the non-Brahmin castes of India, some of them occupying a high position
in Hindu society, are the result of mixed unions. The great snge Vyasa, the
compiler of the Vedas, was the son of a flsherwoman and was himself the
father of three sons, two from Kshatriya brides and one from the bed of a
Sudra woman, Vijnaneswara, the great commeontator of Yajnavalka, whose
treatise the Mitakshara is recognised as of very high authority throughout
India, says in a quoted in a judgment of the Madras High Court
g. L R. 12 Mnera; “A Brahmin begets upon a Sudra, a Nishads, she the
ishadi marrying a Brahmin produces a girl, who again marries a Brahmin;
in this manner, marriage of the 6th daughter produces a Brahmin. Again
a Brahmin produces upon a Vaishya an Ambastha, who marrying a Brahmin
bears a daughter, and these connections goingon for five generations produce
a Brahmin,’ so that in olden times a Brahmin could be gradually evolved.
Jimuta Vahana, the recognised authority on the law of inheritance in Bengal,
speaks in the Dayabhaga of the union of a Brahmin with a Sudra woman
as a venial offence and lays down, basing his opinion upon Vrihaspati and
Baudhayana, the principle that the son of 8 Budra wife shall have the snme
rights as .the son of a Brahmin wife, except as to lands given to the fother
as & pious donation. But whatever may have been the practice in the past, for
many centuries now mterma.rr;fv between different castes, except in some
very rare casee sanctioned by local custom and confined to two or three castes,
has been unknown, and this exclusion has gone so feor asto prohibit inter-
marriage between different su.i-sections of the same cnte. There is a sliong
consensus of opinion in a considerable section of the Hindu community that
restrictions upon intermarriage between different sub-sections of the same
caste, if not between different cnstes, should cease. Cascs of such intermarriage
bave taken place in the Kayastha community of Bant-ﬁl, and there is a growing

desire to ex: the ice between sub-sections of that community inbabiting
different s of Indin, ard in some instances between members of different
castes, e parties contracting such marri do mnot desire to break awa

from Hinduism and the Hindu tradition. ey celebrate the mnrriages nccord-
ing to Hindu rites, which, though same in essentials, differ considerably in
Euctioe in different parts of India and among diffcrent castes and communities;

ut the validity of such marriages is not absolutcly free from doubt. Mayue in
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his treatise on Hindu law says ‘ Marriages between persons in differont sub-
sections of the same caste, e.y., of Drahmans or Budras, have been said to be
invalid, unless sanctioned by local custom.’ Raghunandan and Kamalakara,
two of tho latest commontators on Hindu law asprevalent in Bengal, prohibit
intermarringe between differont tribes upon the authority of a ‘text in one of
the minor Puranas.

“The late Mr, Justice Dwarkanath Mitter, than whom a greater exponent
of Hindu law has not adorned the bench of the Bigh 'Court, observed in one
of his judgments (Melaram Nudisl v. Thanooram Bamun, 9 W. R. 552)
as follows :—* Domes and Harees are two distinot castes, and the question is
whether marriage between a Dome Brahmin and a Haree girl is good and
binding. Local custom is the only authority by which such a 'marriage can
be sanctioned, tho general 'Hindu law being against it’ I may mention
that the Domes and Harees in Bengal belong to ‘the lowest grade of Hindu
castes and aro regarded as untouchable. The Privy Council, in a Madras case
affecting the status of Sudras in Madras, held that illogitimate offspring of the
Budra caste belonged to that caste'rind a marriage between such oﬁs?ring and
another member of the Budra caste would ndt be invalid (18 Moore’s Tndian
Appeals, page 141). In ‘a’later case in the OCalcutta High Court another
eminent Hindu lawyer, the late Bir Romesh Chantler Mitter, whose attention
Lad been called to the “Privy ‘Oouncil judgment I havo just mentioned, held
that ‘marriage between parties in different subdivisions of ‘the ‘Budra caste is

rohibited unless sanctioned by any special custom, and no presumption in
‘avour of the validity of such a marriige’can be made although fong cohabita-
tion has existed between the parties.’

“The Calcutta High Court, in a bench composed of two English Judges, in
another-case in which the reputed husband was a dhobi or washerman and the
reputed wife a fisherwoman, both belonging to Assam, held that intermarria
between different sub-sections of the Sudra caste were valid. One would hardly
think that in this state of the law, with only a judicial authority by no means
unanimous that valid marriage may be contr between sub-sections of the
Sudras in Madras and of the fishermeén caste in Assam, amongst both of whom
illegitimacy is no bar toinheritance, it would be safe to pronounece that marriages
between the sub-sections of the higher castes in India, who do not profess to be
Budras and in many instances follow the practices enjoined upon the * twice
born,” ‘would be valid : and naturally people would hesitate {0 ‘form unions the
validity of which may.be called into 3:1&61;1011 at any time. I am aware that
‘there is a growing opinion that such marriages must be held to be valid,
but people cannot afford to ma-n;yh merely upon legal opinions, however high
the source may be from which they proceed : no custom has yet grown up
to sanction such marriages, for a custom to be valid must be existing from
timo immemorial. All that I desire is that this bar which custom or want
of custom has created in Hindu society should be removed.

“T do not think it is necessary to deal with the question in its aspect
upon the Hindu Law of ‘Buocession: doubts have been -from time to
time expressed as‘regards 'the effect of -a “change of ‘religion upon the status
of the parties. The Caloutta -High Court has lately held (Kusum Kumari
-Roy v. Satya Ranjan Das, 1. L. B. 80 Calcutta) that -a Brahmo father can

ive one of his'sons in adoption to Hindu nts. The High Oourt of Bombay
I. L. R. 256 Bom. 551) has held thata Hindu convert to ‘Mahomedanisin can
ive his Hindu son in adoption to Hindu parents; and the Privy Council
In & very reoent'a{apaa] from the Punjab Chief Court agreed with the conclusion
of that Court that & 8ikh or a Hindu by becominga Brahmo did not necessarily
'cease to belong to the community in which he was born : and they further
agreed with the Chief Court in thinking that such Japses from orthodox practice
(in matters of diet, ete.) could “not have the effect of excluding from the
of Hindu in Act V of 1881 one who was born*within it, and who
-mﬁ -otherwise separated from the religious communion in which
‘he was born (I. L. R. 81 Oal. 11). Whatever may be the doubts
that marriage under the grewnt -Aot which makes it incumbent u a
party to declare that he does not profess a particular -religion, ws
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upon the law of succession and his property arising from the fact that a
declaration has to be made that the- party belongs to one of the professed
religions of India, the amendment of the law which I proposs, and which
dispenses with this declaration, will have no such effect, for it cannot be
contended in the case of Hindus that if they intermarry according to Hindu
ritual they shall cease to be Hindus. As regards those who do not desire to
marry under & Hindu ritual, their position will not bo worse than under the
existing Act ITI of 1872,

“I have not dealt with the other great communities of India. As regards
intermarriage the Muhammadan law is extremely liberal, the only condition
being that the parties must belong to a religious faith which professes
belief in the Ahle Kitah. The Muhammadans of India are not affected by
the present law and the change I propose makes no difference in their case.
As regards the Indian Christians, they have, as I have already stated, their
8pecial Act, 14 & 16th Victorin, Chapter XL. The Parsis have their own
law of marriage and divorce (Act of 1865) for marriages snier se, and if
they do not desire to go beyond their own community, the law as it stands or
the alteration I suggest will not affect them,

“ My amendment is meant specially for the Hindus, and if the representa-
tives of the other communities so desire I shall be content to limit it to Hindus
alone : I donot desire to interfers with Hindu customs and practices as at
present observed : all I seek is liborty: to those who, while observing Hindu
customs, believe that there may be room for expansion and growth in
consonance with Hindu ideals, that such growth and expansion may be secured
not by secession from the Hindu communion but by reversion to what made
it so0 Erent in times gone by : and in this there is no violence to Hindu thought
or feeling, no forcible imposition of alien and strange practices upon Hindu
society. The Widow Remarriage Act has legalised the marriage of Hindu
widows : orthodox Hindu society is not affooted by it: just as it can avoid
a convert to a foreign religion, so does it avoid, when it seems necessary, social
intercourse with ies contracting marriage under the Hindu Widow
Remarriage Act, and so may it, if it likes, put under itsban people who may take
the benefit of the legislation that I propose and contract intermarriage accord-
ing to Hindu rites between sub-sections of tho same caste or different castes.
Hindu society has resisted violent onslaughts in th:igut upon its citadel of
orthodoxy as understood by itself ; it is not likely to be affected until there is a
great change in its sentiment and attitude towards intermarriage, and if such a
change ever comes, Hindu society will remain Hindu as it is, only orthodoxy will
change one of its dogmas: Hindu society was justly indignant because members
of its community, however low in the social scale, were at one time destined for
a separate classification ; let us Hindus not drive out from our body enlightened
men who would live the life of the Hindu and marry according to our rites, if
in the just exercise of the liberty of conscience they extsnd their social horizon
beyond the circle of their caste or sub-caste on lines at one time recognised by
the Hindus themselves and sanctioned by their scriptures. The Lex Loci Act
(XXI of 1850) has removed the disabilities of Hindu converts to other religions,
Before that Act was passed it was felt doubtful as to whether, when a
Hindu renounces his religion, he would be entitled to succeed to his fathor’s
inheritance ; because under the Hindu system of society :Hes was deemed
a ground for forfeiture. The Lex Loci Act of 1850 rer:edied that disability.
Bhall it be said that we are unwilling to remove disabilities from amongst
ourselves, that we are unwilling to provide room for healthy expansion
and growth ? Buch an attitude will be suicidal, such an attitude will seal up
the gepius of the Hindu race within an iron mould from which it can onl
escape by violence, or where it shall for ever lie cmmged and immured. {
hope it will not be so. I am sure it shall not be so, and in that hope and in
that faith I crave liberty to introduce this Bill in this Council.”

The Hon'ble the MAXARAJADHIRAJA BABADUR of BURDWAN : “ My Lord,
it is rather early at this stage to make any commeonts on the amendmont
that my Hon'ble friend to my left wishes to move in Act III of
1872. Nor am I unfortunately so well versed in the Hindu Bhastris as to
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be able to quote liko my friend off-hand the different authorities who have
advocated liberty about marriages and other socinl customs of the Hindus.
But as & Hindu I regret that such a thing should have been brought here.
Have wo no Brahmins and Pundits left now-a-days to decido such a question?
Is British legislation to decide to alter what our old codes have laid down
centuries ago as good and beneficial for us? I may say, my Lord, without any

-desire to run down any of the lower classes of Hindus who have now been

christened as the depressed classes, that what may apﬁly to the Bagdies and
Doms according to the judgment of Justico Dwarka Nath Mitter, which my
friend hos quoted, cannot apply even in these advanced days of the 20th cen-
tury to the Brahwnins and other higher castes in India. My Lord, Babu
Bhupendranpth has made a very earnest appeal on behalf of the Brahmos. I
may fay at the outset that with the high religious ideals of the Brahmos I am
at one, because they aro not Brahmo ideals but the lofty ideals of the Hindu.
‘Why I have all along objected to Brahmoism is not for the religious faith that
its members profess, but use by their peculiar social customs the Brahmos
have disassociated themselves from the Hindus., Had Raja Ram Mohan Roy

_ been living today and brought an amendment that Brahmos should be

classified as Hindus, proba.bl{",thm would not have been any opposition, for
the simple reason that Raja Ram Mohan Roy never ceased to s Hindu,
for even when his dead body tvas taken fo the funeral pyre the holy thread was
found on it. The objection has arisen to the principles followed by leaders
like Babu Keshub Chandra 8en and others who followed him; for they
left the original line demarcated by Raja Ram Mohan Roy to save the Hindus
from becoming Christians and adopted principles which could not be accept-
able to Hindus, For these reasons, my Lord, I think that before this Oouncil
takes this Bill into consideration, it should seriously examine as to whether
or not what appears on the surface as a simple amendment may meen shoving
a dynamite cartridge into Hindu society.

“ My Lord, it may.aaailyi- bave far-reaching effects. On the other hand, as
my friend has said, the real Hindus, ;the orthodox Hindus, will remain
where they are. My Ljrd, af the presant moment in this country, especially
in my Provinoo, there pre many men who take a very catholio view of things,
and as far as burning guestions of the day like the advisability of widow-
remarriage or of raising the marriageable age of girls are concerned, or about
upholding and following the fﬁnciplg of worshipping the one God-head that

e ancient Hindus laid down) I am at one with them. But, my Lord, I am
not at the present mombnt, without giﬁngﬂiha matter my fufles{ consideration,
able to accept the amendment my friend put forward in Council today.
I shall, therefore, reserve my further comments on the Bill till it is brought
up for consideration and discussion.”

The Hon'ble Lmu:’p:mm Maxig UMAR Havar KuAX said: “My Tord,
I want to say only a few words at the introduction of this Bill. By this Bill it
is meant to egnhsqmmrﬂa As far as I can think, it will be some-
thing like the Anand Marriage Bii‘l? which caused great alarm and divided the
Bikhs of the old:andthe new schools into two camps, the effects of which to
some extent still exist. ., I have said this by way of suqﬁmhon that as far as
possible such controversisl questions should be avoided. I will be the last
person to attack religions like others, as it may cause heart-burning, and I will
carefully avoid it.

« Asfar as I know all Hindu and Muhammadan marriages are already covered
by their own custom and laws, and if the sect in question belongs to one of them
their own declaration to be such would be sufficient. In this way it will be
only a social matter. The only other reason wht{':tqew legal Act is required
can be the springing iup of a new sect. 1f is the case, then no doubt it

~will be necessary to legalise theix¥ marriages. If one looks nt the Anand

Marriage Act carefully one comes to find that it is an Aot but at the same

: time has not theuse of an Aoct. .. If, does not bind down any community unless

both the parties profess to be governed by it. Generally there is'no controversy.
But if there be any, there is no difficulty for one party to declare that they are
not governed by it. And thus tho matter ends, as that party gots out of the
scope of the law. I should have liked to know how many cases, since the



SPLCIAL MARRIAGE. 269

1s1 Marcm 1911.) [ Zieutenant Malik Umar Hayat Khan ; Raja of
Dighupatic ; Nawad Abdul Majid.)

passing of the Anand Marriage Bill, havo been decided under it. I may be
wrong, but I can say with some confidenco that perhaps none.

“1If such a Bill is only going to excite classes and start controversy, I think
it will bo only waste of time to pass it into law. When any country or any
scct is on the verge of reform, some are far ahend and others ave far behind the
mass of the people. Their points of view are different from one another, their
point of agreement being something like the meeting place of tho colours of the
rainbow when it is difficult to decide where one legins and the othor ends.
Thus one definito law could not equally satisfy all. It could only be effective
if in each district there was kept a register for recording the names of
all persons who profossed to belong to such n sect. Only then could all the
disputes arising between them be casily settled under such a law. TUnless such
a thing isdone, I do not think that the passing of it will prove useful. I
would therefore suggost that this Bill should be withdrawn at this stage so as
to avoid all future friction and trouble, If it is not done we can later on have
many chances of discussion, and I think if it was over passed into law it would
be in such a shape that only if both the partics wanted to apply it to them-
sclves, they could do so, but not otherwise.

“At the end I would point out that if the laws of one religion do not
govern the followers of another, they should no more be enumerated among the
members of the first.”

The Hon'ble 1tasa OF DicHAPATIA: “I have great pleasure in sup-
rting the principles of the Bill just introduced in the Council by my
ongfe friend, Babu Bhupendranath Basu. I believe that India does not

stand today wheve it did in 1872 and that our idess in every phase of life,
including domestic and matrimonial, have undergone considerable modifica-
tion and changes. Now-a-days we find an ever-increasing class of men in this
country, particularly educated men, with advanced ideas, anxious to marry
according to their lights. When they contract such marriages, the law unfor-
tunately compels them to declare that they no more belong to the religion of
their forefathers or, for the matter of that, to any religion at all. Really I do
not see why a man should be obli to forsake or abjure his religion only
because he cannot marry within his caste. To comnpel anyone to abjure the
faith of his anoestors only because he chooses to marry in an unorthodox
fashion—a fashion followed by many in every civilized country in tho world—
would be really hard on the poor man whatever religion he may belong to, and
would not be consistent with the broadened ideas of the present day. No doubt
there may be some social dificulties for some time in consequence of such
marriages, but these will adjust themselves if the law allows such adjustments.
As for the religious question involved, 1 do not think there is any harm in Ii?r'
mitting any one to marry outside the orthodox circle if he is wo inclined The
law provides in every oivilised country full opportunity to any one to marry
whomsoever he likes without making any such declaration as the Indian Act
III of 1872 requires. Is it therefore too much to ask, my Lord, to bring our
law on this subject into line with that of other civilised countries ? My friend
the Maharaja of Burdwan, my Lord, has just said that it would be like throw-
ing dynamite into the Hindu society ; but I beg to submit that it would be just
the other way, because if such amendment be passed ma.n% people will remain
Hindus who otherwise would not be able to remain Hindus. With these few
remarks, I beg to support the Bill introduced by the Hen'ble Babu Bhupendra-
nath Basu. ” :

The Hon'ble Nawas ABDpuL Masm: “ My Lord, as it has been remarked
by the Hon’hle the Maharaja of Burdwan, this is not a very simple measure as it
looks upon its face. It isa very important measure which will affect both
Hindus and Muhammadans alike ; in fuct, it will affect themn a ﬁmt deal. My
Lord, I am not an authority on any question which affects Hindu society or
the Hindus themselves, but 0s & Muhammadan I would say that any inter-
ference with the principle of Muhammadan law and with tho privileges of the
people to whom the Muhammadan law is applicable at nt will not be a

ular measure among the Muhammadan communify. The Act which my
g-:i'gnﬂ the Hon’ble Mr. Basu wants to repes]l has a saving clause, and the
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effect of that saving clause is this, that the law enacted under the Aot III of
1872 will not affect the Muhammadans at all. I believe the Members of
this Oouncil are aware that the Muhammadan law is applicable at the present
time to marriages among Muhammadans. If this Act is passed and that
saving olause is repealed, it will in a way repeal the Muhammadan law itself,
and the result will be that the Mubammadan R:w "which applies to marriages
among the Muhammadans will not be applicable to theli[uhammadans, but
a simple declaration under the Act, which my friend wishes to enact, will be
considered quite sufficient. Other complications may arise which may be
very serious and which I think ought to be brought before the Oouncil at the
¥resent time when we bave had an opportunity of studying the Act which my
riend has introduced today. But for the present I will give an illustration,
Bupposing, for instance, a man who is a Mubammadan marries a Hinda
woman under this Act, what would be the result ? According to Muhammadan
law a marriage between a Muhammadan and a Hindu is invalid at the
present time, but under this Act it will be a valid marriago. Then another
serious consequence will be, what will. be the effect l1]1}3011 succession P 'Will
the children of such & marri be legitimate, or will they he illegitimate,
and whether the children will inherit the estate of their parents or not?

: My. Lord, I say therefore, it will be a serious matter to pass such a measure

whioh affects—I am ;pﬂﬂlﬂ +a8 & Muhammadan—the Mubammadan oom-
munity. My Lord, wou?g say that unless a fair opportunity is given for the
discussion of the question and it is known what is the view of the Muhammadan
community, my friend ought not to proceed with the Bill in the Council.”

The Hon'ble Mr. HaQUr:—*“My Lord, I confess that my -
thios are entirely with the principle of the Bill introduced by my }z:: le
friend, Babu Bhupendanath: Basu; but at the same time I must say that
there would be some difficulty so far as the Muhammadans are concerned.
Take the instance that has been given by my Hon'ble friend Nawab

"Abdul Majid that if 8 Mubammadan marries a Hindu, what would be the con-

There is that difficulty no bt; but I should like to remind my friend
that the principle of ‘this Bill has been followed by Muhammadans in
former times. ‘haa not heard the name of Jodhe Bai, the wife of Jahangir
and the mother of Bhahjahan? There have been instances in the time of
Akbar the Great and af him, where Muhammadans have married Hindu
women and the issye of such marri?es have been considered legitimate and

eir nts. As a matter of fact we have
had several Mughal Emperors whose mothers were Hindu ladies, so that the
difficulties after all are not so very great as my friend thinks. My Lord, among
Mubammadans marriage is no more than a civil contract and religion has nothing
to do with it. The Bill is not going to be passed today, and I think, therefore,
there ought not to be any opposition to its introduction at present. Time will
be given to the Muhammadans and to the whole vountry to look into the
matter, discuss it among themselves, and when the time comes for final discus-
sion, we shall express our mature oglr;ion upon this Bill. 8o, my Lord, I for
my part will certainly support my friend and give my vote to the introduction
of this measure.”

The Hon’ble Mz. Bussa Rao: “My Lord, I have listened with very
great interest to the eloquent exposition made by the Hon’ble Member in
charge of the Bill. I have not the benefit of examining the subject from
its different standpoints. Itis only within the last ome hour that by the
courtesy of the Hon'blé Member I have looked at tho text of the Bill. The
Bill as framed by my Hon'ble friend Froposes to take away the limitation that
is imposed by :the B{J:Git}l Marriage Act of 1872, the limitation being that the
person who wishes to contract a marriage under the Act should not belong to
any of the professed reli of the country. That is, he hns to make a
deolaration under ithe iAot that he is.not a Hindu, Muhammmadan, Christian,
Parsi, .I;iln, tei.c. My ;Hon":_ll;}:d f.r_igd sa.y:‘ tlm.ﬂl:l tAhet 13mhmosthas 8 m
are placed at s very great disadvan under the Act, because, though
profel:s to- be E‘iﬁyns by religion, tl;‘:y are obliged to declare that they
are not Hindus. If so, it disoloses a very serious stato of things and

sequence, and by what law WOE}“& the children of such marriage be governed ?
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gomo remedy ought to be found to remove this diffioulty. But that is
one thing, and the Bill as framed appearsto mo to_.be quite a different
thing, It is not oxclusively confined to the Brahmos, By removing the
restriction embodied in the Aet, it cmbraces all classes of His Majosty’s
subjects within its purviow. According to the Bill, Christinns, Muhammadans,
Parsis, Hindus, in fact all classes of people in this country, might horcafter
marry under this special enactment, without conforming to the rites prescribed
by their religion, and yet they would continue to be membors of their religious
communities. Let us therefore understand the full scope of this mecasure.
Briefly put, it enables any professing any religion whatsoever to contract a
marringe under the Aet in spite of the injunctions of his religion. For
instance, & Hindu may marry & Muhammadan, a Christian may marry a Hindu,
& Muhammadan may marry a Parsi, 8 Brahmin may mary & Pariah, n Pariah
may marry o Budra, anyone may marry anyone else, and he is entitled to have
his marriage registered under the Act and the issue of such a marriage becomes
legitimate.

I do not know whethor all the various aspects of this measure have been
considered by tho Hon’ble Member in charge of the Bill. Some of thom are
touched upon by some of the speakers who have spoken on the subject. What
is the law of succession governing the family if for instance & Hindu and &
Muhammadan contract a marriage under the Act? What is the law of inheri-
tance that should apply to the descendants of a Hindu and a Ohristian
contracting a marringe under the Aot? These and other questions which
appear to me most important have not been disoussed by my Hon'ble friend
in asking leave of this Council. The Hon'ble the Maharaja of Burdwan has
ocharacterized the measure as revolutionary. I am afraid the Bill as it is framed
has far-reaching consequences and vitally affects Hindu society as it is. I am
in full sympathy with a limited measure to give facilities to Brahmos in the
matter of their marriages, but the Bill as now drafted would provoke a great’
deal of discussion and discontent. As1 have said, I have not had an oppor-
tunity of considering the different aspects of the measure, and I do not wish,
t.hﬂre%ore, to express any opinion on the Bill at this stage. But I may
say, my Lord, that we should understand clearly the scope and object of
this measure before the Bill is taken up for consideration, and that we
should be satisfied that it is one which this Council ocan properly take u
without causing deep discontent amongst large classes of His Majesty's
subjects—discontent which every statesman would try to avoid as far as
;possible,”

The Hon’ble MR. DapaBEOY : *My Lord, my only excuse in interposing
4in this debate is that I am the only Parsi Member of Your Excellency’s
Council. If I am in a position to judge the sense of my community, I do not
think they require any change in their existing marriage law, and I only
refer to this matter because the Hon’ble Mr. Basu as well as my friend
‘Mr. Bubba Rao have made references to my community. Butit appears to
me that a discussion at this stage of the Bill 1s entirely inopportune wholly
unprofitable. ~ All that my Hon'ble friend Babu Bhupendranath Basu
-has.asked for is for leave to introduoe this Bill. There may be two sides to the

uestion, and he is entitled to be heard. He has mentioned that the present
“himitations ‘seal up the genius of the Hindun race.’ If that be so, lot the
public have a full opportunity of making'a pronouncement on it. The Bill
will be discussed in the newspapers, it will be disoussed by various communities,
it will be discussed by lawyers, it will be discussed by Hindu jurists, and the
matter will receive v careful and adequate consmderation. I think, there-
fore, that the Bill should not be stifled at this stage, and that every opportunity
should be allowed to the Hon'ble Mover of the Bill to take the sense of the
blic on it. As for my community, I have already mentioned that, as far as
1 am aware, they do not desire any change in the marriage law. Moreover,
‘the Bill would be in conflict with the Parsi Marriage \Act of 1865 in its
-various aspeefs. I shall deal with many of tho arguments advanced by m{
+Hon’ble friend Babu Bhupendranath ]gm at & later stage; but at t
.submit the Council should not hesitate to permit him to introduce his Bill.”
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The Hon'ble Mn. JenkiNs: “I would follow the coxample of the
Hon’ble Mover of the Bill and glance hriefly at the history of this Act which it
is plgoilposed to amend. Tho Bill which finally resulted in the Act of 1872 was
introduced by Bir Henry Maine in 1863, Under the guidance of Bir Fitz-
james Stephen it was brought up again in Council in 1872 and was passed in
the form of the present Act. Now the Bill whioh 8ir Henry Maine introduced
gave riso to & vast amount of agitation and discussion. It was very strongly
opposod and ultimately bad to be withdrawn. Yet the Bill whioch Bir Henry
Maine bmﬁght forward did not go by any mcans as far as the amendments
which the Hon'ble Babu Bhupendranath Basu has proposed, because marriage
under the Bill as proposed by him was confined to natives of British India
‘not professing the Christian religion and objecting to be married in accord-
anco with the rites of the Hindu, Muhammadan, Buddhist, Parsi, or
Jewish religion,’ Any person marrying under that Bill would have had
to declare an’ objection to he married under those religions. As the
Hon'’ble Mr. Bubba Rao has pointed out, the Hon'ble Babu Bhupendranath
Basu's Bill goes & very t deal further, and it makes marriage, subject to
certain restrictions as tgre:ﬂinit and so forth, freo to everybody. That of
oourse is & very serious step fo take. When Bir Fitzjames Stephen took charge
of the Bill he altered it very considerably, and in dealing with the Bill as it
was propounded by his predgcessor, he made certain remarks which I will make
no apology for quoting, as I think they present the case in a form which is
ax‘i:lremaly lucid, and in words much better than any I can command. He
said :—

It appears to me that the Bill introduced by my Hon’ble friend would, by direct
loyislation, change very deeply the Native law upon marriage. It applies to ¢ N{tival of
Dritish India not professing the Christian religion, and objecting to be married in socord-
anoe with the rites of the Hindu, Mubammadan, Buddhist, Parsi or Jewish religion.” All
such marriages are declared to be valid, if they are celebrated according to s cortain form
provided by the Act, and upon ¢ertain conditions. These marringes would, moreover, be
mon ous. The Bill, in rt, would introduce the European oconception of i
into the Hindu and Muhammadan gominunities, and give to it, by law, a place amongst
Hindu and Mubammadan!institdtions. ‘I do not think it cpn be denied that this wounld
a change, whether for better or for worse. You may change by addition as well as by other
forms of alteration.’ :

. “ He went on to say :—

. *There is, I think, a distinotion in this matter which the Bill as introduced overlooks.
It is the distinction between treating Hindu law as a law binding only on those who submit
to it of their own will, and treating it as a law binding on those who do submit to it only in
80 far as they choose to do so. It is surely ono thing to say to Hindus ‘you are at liberty
to change your law and religion if you think proper, and you shall suffer no loss by so
doing’; and quite another thing to say to them ‘you are at libert‘yh to play fast and loose
with your law and  religion ; you shall, if you please, beat one and the same time a Hindu
aud not a Hindu’ By, recognising the existence of the Hindu re]iﬁ\lon asa personnl law
on this matter of marringe, I think that we have contracted an obligation to enforce its
provisions in their entirety upon those who choose to live under them, just as wo have, by
establishing the general prinoiples of religious freedom, contracted a further obligation to
protect anyone who chooses to leave the Hinda raii%on against injury for baving done
80, end to provide him with institutions recognised by law and suitable to his peouliar
position.” ;

“That of course refers to the famous Lex Loci Aot of 1850 which
excited so much disoussion. He then went on to say :—

¢ 1 think that itis hardly possible to hold other lan on the subjeot than this “be -

& Hindu or not ay you please ; but be one thing or the other, and do not ask us to undertake -

the impossible task ¢f constructing some compromise between Hinduism and non-Hinduism,

which will enable yau to evade the necessity of kuowing your own mind.” *

“My Lord, I have listened with great atiention to the speech of the
Hon'’ble Mover of the Bill, and it seems to me.that the essence of his speech
was that it was necessary to make’ mmvision by which the scct called °
the Brahmos ghould be able to call themselves Hindus, when really the orthodox
Hindus would not allow that they were justified in assumi at title. If
that were all, the same result could be gained a great deal moro easily
without interfering with other communities by passing a Bill saying
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that Brahmos aro entitledl fo call thomsclves Hindus. Afier all, tho
people who decide theso matters ave tho orthodox partics. It is not for
the dissidonts who break away from a religion or community to sny whether thoy
should still retain tho name or whethor they ave: still the snmno people. It is
those who remnin and thosc who hold to the old ritos and the old ocustomns who
degide whether the dissidents aro true membors of the community or not.

“ T have said so much not with a view at tho prosont time to offering any
ogposit-ion to this Bill. I wish mercly to indicato what very groat difficultics

.thore arain the way and how \'m'y..nmamr it is that, before we procecd
further, the Hon’ble Mover of the Bill should be ablo to assure us that Lo

has hehind him tho full and alimoest undividod nu&:pnrt. of all the communities
who are affected by it. It is a fixed prinoiple of the Governmont of India not
to interfere in any way whatever with ‘the porsonal laws and customs of tho
different peoples of India unless they have strong and conclusive evidence
that the change is desired by the poople who are affected, nnd that is the polioy
to which I hope wo shall continue to adhere. .

“ My Loxd, the Government have decided not to oppose the motion for
leave to introduce this Bill ; but thoy reserve to themselves full liberty to oppose
it or deal with it in any manner they think fit at a further stage.”

The motion was put and agreed fo. - :

The Hon'ble Bapu BuurcNDRA NATE Basvu introduced the Bill and
moved that the Bill, together with the Btatement of Objects and Reasons
relating thercto, be published in the Gazette of India in Xnglish and in the
local official Gazettesin English and in euch other languages as the Local
Governments think fit.

The motion was put and agreed to.

INDIAN PRESS (AMENDMENT) BILL.

The Hon'ble Basu BEUPENDRANATHE Basyu:—“My Lord, with regard
to the next motion that stands against my name, I had intended to bring
forward an amendment of the e:latin%l’ress Act upon the lines which have
more or Jess been adopted throughout India by the Rovernment itself. I only .
desired that what has been the practice the Government has observed in

rd to these matters should be embodied in the statute, so that the public
night hive an assurince that the practice would be strictly followed and
enforced in every instance; and I had hoped, nnd I still hope, that, if necessary,
there would be no opposition to the introduction of a Bill on these lines,
But since coming into this Council chamber, I have received communications
from friends \ri;ose advice and opinion are entitled, so far as I am concerned,
to the greatest weight, that it would be undesirablo at the present moment
to bring forward the motion that stands in my name. Out of deference
to their opinion, I crave Your Excellency’s permission to withdraw tho Bill,
reserving the liberty, if it should be necewmary, horveafter to bring it
forward, subjeot always of coursc to Your Excellency’s permission.”

Leave was granted.

ADJOURNAMENT OF COUNCIL.

His Excellency Tep PnEesipeNt : “Tho Council will now adjourn till
Tuesday, the 7th Alarch, when the Financial Statement will bo discussed.”

J. M. MAOPHERSON,

Secretary to the Government of India,
Legislative Depariment.

OarcuTTa
The 8rd Aaroh 1911,





